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STATUTORY RESOLUTION RE.
THE RATE OF DIVIDEND PAY-
ABLE BY THE RAILWAY UNDER-
TAKING TO GENERAL REVENUE

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE). Sir,
I beg to move:

“That this House approves the
recommendationg mad, in paras 5,
6, 7, 11, 14, 17 and 18 contained in
the First Report of the Committee
appointed to review the rate of
dividend payable by the Railway
Undertaking to General Revenues
as well as other ancillary matters in
connection with the Railway Fin-
ance and General Finance which
was presented to Parliament on the
17th November, 1977; and
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That this House further directs
that the action taken by Govern-
ment on the other recommenda-
tions made in this Report, should
be reported to the Committee.”
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Sir, by a resolution passed by
Parliament on the 15th January
1976 in the Fifth Lok Sabha and on
20-1-1976 in the Rajya Sabha the re-
commendations contained in paras 4,
5, 15, 16, 17 and 23 of the Eleventh
Report of the Railway Convention
Committee constituted in 1973, in the
matter of dividend payable by the
Railway  undertaking to General
Revenues as well as ancillary matters
in connection with the Railway
Finance and General Finance, were
approved by Parliament with the fur-
ther direction that the action taken
by the Government on the other re-
commendations made in that Report
as well as in the Eighth and Ninth Re-
ports should be reported to the said
Committee. The action taken on
these reports has been duly advised to
that Committee. The recommenda-
tions made in the Eleventh Report of
the Railway Convention Committee as
approved by Parliament determined
the rate of dividend payable by the
Railway undertaking to General
Revenues and other ancillary matters
in respect of the financial year
1976-77.

With the dissolution of the Fifth
Lok Sabha, the Railway Convention
Committee canstituted in 1973 became
functug officic.  On the constitution
of the Sixth Lok Sabha, s resolution
was passed by the Lok Sabha on 2nd
August, 1977 and py this House on
4th August, 1977 constituting a new
Railway Convention Committee con-
sisting of 12 Members from the Lok
‘Sabha and 6 Members from the
.Rajya Sabha. As the recommenda-
tions of this Committee in the matter
of dividend payable by the Railway
undertaking to General Revenues
and other ancillary matters duly ap-
proved by Parliament in respect of
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the current financial year (1977-18)
were not available at the tjme the
budget estimates were framed on the
basis of the arrangements approved
by Parliament in respect of the finan-
cial year 1976-77.

In their First Report, the Railway
Convention Committee 1977, have re-
commended that the financial arrange-
ments between the Railway under-
taking and General Revenues in the
matter of dividend payable and other
ancillary matters, as approved by the
Fifth Lok Sabhg in respect of the
financial year 1976-77, may be conti-
nued in respect of the current finan-

cial year (1977-78) and the mnext
financial year (1978-79) also.
As observed by the Committee,

during the year 1976-77 the financial
performance of the railways registered

a marked improvement over the
previous two years. Yhe Committee
have alsg noted with gratification

that the budget estimates presented
by me in June 1977 for the year 1977-
78 envisaged a net surplus of Rs. 32.50
crores as against the net surplus of
Rs. 2645 crores projected in the inte-
rim budget presented by me in March
1977. 1 am happy to say that during
the period April—October 1977, the
Railway’s earnings have shown a fur-
ther improvement, in that our gross
earnings are Rs. 82.5 crores more than
the earnings for the corresponding
period last year and the net working
results are also better than the budget
proportion for the current year by
about Rs. 43 crores. Unfortunately, in
the recent past there have been a few
serious accidents and I can assure this
House that every effort is being made
to ensure maximum possible safety
of travel for the public.

As the Convention Committee have
pointed out in their Report under
consideration, the Railways’ indebted-
nesg fo thy General Revenues under
the Development Fund and the Reve-
nue Reserve Fung continues t; be
substantial notwithstanding the marx-
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in the Railways
I agree with
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ed improvement
financial performance.
the observation of the Convention
Committee, it would need several
years of sustained effort on the part
of the Railways to wipe out these
liabilities. e d G gl

13
'

SHRI N. G. RANGA (Andhra Pra-
desh): How much?

PROF. MADHU DANDAVATE:
That will depend upon every year's
progress. This year we will give you
substantial surplus.

It shall, however, be the constant
endeavour of the Railway undertak-
ing to augment the earnings and to
keep the working expenses under
strict check in order that the loans
taken from the General Exchequer
may be repaid as quickly as possible.

With these few words, I commend
the resolution for the consideration of
this House. Before I sit down, I
would like to express my grateful
thanks tg the Chairman and other
Members of the Convention Commit-
tee for the arduous labour undertaken
by them, for their sympathetic con-
sideration of the Railways’ problems
and for the expedition with which
they have finalised their recommenda-
tions in this regard for the years 1977-
78 and 1978-79. .. N

gl

The question was proposed. ¥

SHRI KHURSHED ALAM KHAN
(Delhi): Mr. Vice-Chairman, Sir, the
Report of the Railway Convention
Committee (1977), which is the first
report, is in our hands. The present
Railway Convention Committee has
been charged with the great and basic
responsibility, namely, “to review the
rate of dividend which is at present
payable by the Railway Undertaking
to General Revenues as well as other
ancillary matters in connection with
Railway Finance vis-a-vis the General
Finance and make recommendations
thereon.” This was also stated by the
hon. Minister in his statement. We
quite appreciate the fact that the
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Committee was constituted only about
four months back and has not been
able to devote much time to consider
the problems of the Railways or to
take a definite view about those pro-
blems. However, T would like to
point out here that the recommenda-
tions of the Committee with regard
to the dividend payable for the years
1977-78 and 1978-79 have been expedi-
ted only to enable the Ministry to
prepare their revised budget estimates
for the next financial year. Other-
wise they have done nothing about it;
they have not applied their mind and
made any special recommendations.

Now, Sir, I would like to mention
that it is a known fact that the Rail-
way finances have been in bad shape
for a long time except for the last two
years when they showed some signs
of improvement. But I must say that
my hon. friend, the Railway Minister,
should not take credit for the perfor-
mance in these last two years because
the credit for the improvement
achieved during the last two years
should go to somebody else. Here, I
would like to mention that the Rail-
ways, and particularly their finances,
are not still out of the woods and you
are still not out of the tunnel.

PROF. MADHU DANDAVATE:
What about the six months?

SHR]I KHURSHED ALAM XHAN:
Well, you gained the momentum in
the last two years and you are push-
ing on with this momentum. Once
you lose the momentum, you will
come to a grinding halt. I agree that
the surplus during the last two years
is there. But what about the indeb-
tedness to the General Revenues
which continues to be very substan-
tial and is causing great concern to
all  including, I suppose, the hon.
Railway Minister? Here I would like
to utter a word of caution to the hon.
Railway Minister that the shape of
things to come, as indicated by recent
events, is not very cheerful, is not
very hopeful. And if things are
allowed to continue as they are today
—I am sure this is in the knowledge
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of the hon. Minister—] am afraid
things will be completely out of hand
and it will not be possible for you to
run the Railways and win over the
.confidence of the travelling public in
regard to their safety and security
and in regard to the safety and secu-
rity of the consignments which they
book. This being so, and the finan-
cial picture being dismal, it is a mat-
ter of regret that the Railway Con-
wvention Committee has not shown a
greater sense of urgency while mak-
ing these recommendations, although
I admit that they had very limited
time at their disposal. Apparently, it
seems, the Committee has taken the
line of least resistance, that is main-
taining the status quo in regard to the
differential rate of dividend as was
recommended by the previous Com-
mittee. In fact the existing financial
situation of the Railways has been
imherited from the past gnd needs
.apecial attention and special considera-
tion. Here the problem is, on the
one hand—I must admit that this goes
to the credit of the Railway admuinis-
tration that the railways are consider-
ed an essential utility service for the
nation, including defence purposes and,
on the other, they are supposed to be
a commercial undertaking and to be
viable also. This seems to me a sort
of mixture of opposites. First, we
have to clear our minds and take a
definite view on the role of the Rail-
ways in our developing economy,
whether they are going to be treated
as an essential service or whether
they are going to be treated as a com-
mercial enterprise. Only then would
you be able to take a definite view.
‘Once a view is taken on this issue, I
am sure it would be possible for us
to make a realistic approach to the
financial problem, to the financial
structure of the Railways. I would
also like to submit that after taking
a decision we have to act. And this
action is that the decision should not
only be implemented but implemented
in a realistic manner. T would like
to tell the honourable Minister that
the situation is such, that the condi-
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tions prevailing are such, that a minor
surgery will not do. A major opera-
tion is called for and unless you do
the major operation, you will not be
able to achieve your objectives. Here
I should also mention in fairness to
the railway administration that it has
to carry a lot of social burden both
in regard to passenger traffic and
goods traffic. This social burden
should be examined to see how far it
is justified, how far this burden on
the railways should continue and why
ihe concerned Ministries should not
share this social burden so that the
burden on the railways is reduced.
Besides the operating results of the
strategic lines, opening of new lines
in new areas alsoc need a special
review and special consideration. We
know that some time back when air
services were introduced in certain
areas which were not viable, which
were not paying, the State Govern-
ments at that time were reimbursing
the losses to a certain extent. I do
not understand why a similar kind of
arrangement or understanding is not
arrived at with the State Governments
in the case of opening new railway
lines, that if new lines are to be open-
ed in certain parts, then for a certain
period of time somebody should come
forward to help the railways because
they are very bad as far as their
own....

SHRI N. G. RANGA: Why do you
want the State Governments to have
this burden also? They are already
having too much. R

SHRI KHURSHED ALAM KHAN:
This is my view. When you get a
chance you may please explain your
own Vview. . 5 Dramne o0

Sir, similarly I would like to tell
you that the suburban services are
known for incurring losses year after
year. Some device has to be found to
ensure that the suburban services pay
for themselves, because unless the
suburban services pay for themselves,
I am sure the railway authorities will
not agree to giving more facilities

1
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which are essential for the suburban
_ services.
Then, the contribution to the

Reserve Fund for the years 1877-78
and 1978.79 of the order of Rs. 285
crores appears to be appropriate as
seen today. But as we know the cost
of replacement is increasing every-
day. Therefore, it will be necessary
to provide more liberally for contri-
bution to the Reserve Fund. '

In spite of the tremendous increase
in passenger traffic and goods traffic
it is a matter of deep regret that
there is still a big gap between
revenue and expenditure particularly
when we take the overall gperating
cost and the dividend which are pay-
able by the railway administration to
the Government. Now this has to be
considered, and while considering this
fact we have to take into considera-
tion the ccst of fuel because a lot of
fuel is wasted in the railways; ticket-
lesg travel has to be checked—this is
on the increase these days—and we
have to take into: consideration the
inventory control. Indeed a colossal
amount of money is locked up in
this process. Now, when we are not
importing accessories and spares from
outside, the lead time can be reduced
and inventory control can be exercis-
ed in a more rigid manner.

1 would like to mention in this con-
nection that a Working Group has
been appointed by the Planning Com-
mission also. In this Working Group
there are very eminent persons and
they will naturally consider all the
aspects of the Railways. But 1 am
sorry to say that in the terms of
reference no mention about the pre-
sent financial structure of the Rail-
ways hags been made. Perhaps the
Railway’s 15 years corporate plan can
be considered by this Group and
while submitting their recommenda-
tions they should make a special
recommendation about these two mat-
ters.

The Committee;s recommendation
for temporary borrowing to meet the
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full dividend liability is a normal
thing. But you have to pay a lot of
interest on these temporary borrow-
ings also. Therefore, something has
to be done to cut short or reduce these
borrowings, or rather to give up thlS
habit as far as possible,

On page 1 of the report, under
‘introduction’, it is mentioned that at
their first meeting on the 20th Sep-
tember, 1977, the Committee decided
to take up the following subjectg for
detailed examination:

(i) Personnel Policy and its ad-
ministration in the Indian Railways;

(ii) The role
Indian Economy;

of Railways in

(iii) Corruption and malpractices;

(iv) Passenger booking and Re-
servation.

1 am surprised to find that such an
important matter as the financial
structure of the Railways has mnot
been included in the subjects for
detailed examination. I suppose this
should get the highest priority be-
cause unless your financial structure
is well, you cannot do anything about
it. (Time bell rings). I will take a
few mintues more before 1 conclude.

Since 1971-72 to 1977-78 staff and
fuel consumption have gone up by
60 per cent, as already admitted by
hon. Minister in this House. How
can you really meet the situation if
there is no control on this increase?
You are increasing fares and freight
rates. But I am afraid thig will not
meet the situation and unless you ex-
ercise more rigid control, it will not
be possible for you to achieve your
objective.

Before I sit down, I would like to
say that in the last paragraph some-
thing has been mentioned about staff
quarters. If you want to construct
them, we hve no objection about it.
But I would like to mention that the
allotment of big bungalows to cer-
tain Unions is not justified. I would
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request the hon. Minister to consider
and find out as to how this has been
done and who has done it. Similar-
ly, T would like to point out here that
the project of fabrication of sleepers
i, Allahabad at the cost of Rs. 1.5
crores hag peen given up and about
Rs. 50 lakhs have been incurred as
infrutuous expenditure . I believe
thai about Rs. 10 lakhs will have to
be paid to the foreign collaborators.
Why has this project been given up?
Is it a fact that 3 certain person was
interested in this and he was really
the prime mover and now who has
managed tc see tnat this is given up?
Befcre 1 git down, I have a word
more to say. The hon. Minister has
issued a very nice diary of events for
the last six months. I congratulate
you for this impressive document
which you have issued. But there are
two vervy important missing links in
this. One is that there have been more
than 500 accidents during this 6-month
period and no mention has been made
about that in this impressive docu-
ment, Apart from this there is an-
olher very important missing link
also and it is this that you have been
appointing  commissions of inquiry
for everything, but it is not known
why you have not appointed a
commission to see why there were
500 accidents during this period. So,
1 would like to say that unless you
take a realistic view of these things,
nothing can be done. I would also
like to mention that you should have
consulted an astrologer and mention-
ed the last date on which you would
depart from here so that we will
know....(Time bell rings). . . ..
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THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): You
want a comission to be appointed and
also an astrologer to be consulted?

P LE

SHRI KHURSHED ALAM KHAN:
Yes. I say this because if he conti-
nues in the way in which he is doing
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now, he will go, unwept, unsung and
unhung. Thank you, Sir.

A

THE VICE-CHAIRMAN (SHRI U.
K., LAKSHMANA GOWDA): Yes,
Mr. Nageshwar Prasad Shahi. Ten
minutes only, Mr. Shahi.

oY ArtzaT waw Mgy - A,
faat F1 30 faqs AT fwar A 10
frmz 1 7 Sfqd d1 $7 Trq qET

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): You
better start now. Otherwise, you
will lose one minute. .

st AT TAE AG ¢ AT
7 S, § U8 HIN ATAF I A
graare dar § fw Sin aga weer
FIRET § [ @ATATT FT IAGIL fwAT
oY § aréz AT g |

= g ARA G qR T
qat at fF o & =raw sfgr T @
g S AR AT AN AGy I

At AmwET qEE agt ;o s
¥ gadr a9 ag FAT F|ar g fF AR
ATAF ST A FgT wall Aglay & A< 7 o
g TR § @ A % J Fa T
§ s it & wgr Jngan g faeg-
AT H ATATE G & 18 A 7 q FH
frost  15-20 @@ & WAL WX
I F1 1S AT I SaEare fafaey
faer & @1 s @7 fafaeex @ foas
grag ¥ 59 faq o gwmwE gt
FT gER HEAT g5 IHS q13 Tg THIAIL
yarfq gat & wuz #@ #geT
s JdT & wg fzar g 6 g7 e
2 &, AX qAF Al ¥ I gOfwWA
qrEts &nr & fowiee &, S A
R am—

»
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—why this? Canp you get g better

man?

SHRI N. G. RANGA: Why dom't
you switch over to English?
sft ANTET gA” AU @ B0 e
g el W ¥ fyeee ot
el F T F T g iw L L

—You can’t find a better man. This
is what I have explained. He can
go at any time. H, 1s not very keen
to remain there.

B WAAW wIE ;. FHIF g,
IFFT FATEY | S

TR TR T,

Wt FEET TWE AE ;W
a<s fred aral & o @ 44t |@ §
ﬁwﬁﬁfm’?wmwt@'qﬁ,a?
arqeT @ &, fraer 8 i 393 frfaex
MBEITH AFTERGE ...

(Interruptions)

it weaATg T (ST 9IT) @ W
AT W gT 1 ..

A AM@T qAE W@ e
gFftsT 17 S5 DART, Fw FT
eI Al warg ) .. (Interuption)
Ataq, & Fgar =mgar g x5 wr A6
qATT 3w g Ay qbF HAE OF oS
FHGT T A @ § g7 W Aty
# B 20-6-1975 F qGaF, AR
AR FATLE & A7 orer mfgqr  Faqrs
TS oAt fasdy & gady F F frq ag
frad ot | AT gwE Y s
F4? ’

(Interuption)

ot gtz www @A o GFEEE

T ST FUHT T )

ot FUTET waE g : 7z wizar
fra® wRW 7 A1t ff AR T AT
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FAAT THRATT ATAT | AFSAT B AT
oY a7 fevz FFTAT AT 7

*ft FoqTS TF : ;T AT A IO,
T . & (Interruptions) wred

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): Mr.
Shahi you better concentrate on
the Convention Committee’s recom-
mendations.

PRASAD
But I

SHRI NAGESHWAR
SHAHI: I am concentrating.
must reply to them also.

~

s, & 78 F8 @ v 5 oA
wgRT 7 F37 F FOT 40 FUS T
& Sarar F owASAT g5 1 WA UF
faaw fower &7 @k @t wErRA AT
ST JIEFAT FIAT ATZAT § | aEAT
HEGT ATTT F FAAT FT FTT A9
TH qQu F&¢ gav 1 AR, a9 AW
FA F FEA 3T FOF F RGN
¥ fexgrward | ag iV w4, 1976
¥ Frgeftz g STAT  ATEY 9T | T
eT ¥ &9 39 Sree ¥ fau qEie
QI gHT A1 3w Y FyoaXE &
gg Mo F A A f§ A, 1976
¥ g ANEE QAT ST, 7Y a9y
FT FAY F FIXO TZ T TH JF I
agt  faT ST AT ¥ 3w fAg o
aF F49 30 FUS ®1T 999 T &)
zgFr FAffSaa CEdmT 41 FES
A1 T A1, FfEFET AT AT 67 FAUT
F g1 war & | =t 30 FIAT w47 AT
FAr 21 #dy w1 & fF a7 mase
ST 1976 ¥ QRIEIN AT 97 A5 W
1981 ¥ Q1 M1 &7 1981 ¥ =X
ag @ g fwar var @ gaeT g
67 FUT A agI-agd 87 FUT aF
og straar 1 gdy feafs & & wwaz
STIAT  FTAT AEAT § BF T A
F IR F QU T A F FROT 39 TR A7
F faFrg SFT AT & 1 SE & &
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INNIfT FAFAT F FTFT VIAT TS
F oA T FE W F@ g HIHY
eEld qUAT A AT 1 aEd,
TreEqy, Rafar {7 eI wifk @
ga 3 foaw #rd ofy qsfafa gamr
FTE@MT AG GraAar Agar g FH
agl T IS FH A IR FaAT
S AE grar 2 fgar mer sl
qT HAN A FWAT E | IEHT 7 FIA
7g & fF agt a2 A zifarde arze §
A T AIX KT ATAT F AT ST
& 7 cifaawe gy E—-amEe,
AR AT A | 7T i arfaame
qrgeel HY a9 A 9gl 9T 7 q1 KAAr
T TFAT & AT AL FI1% AT ALY
T AFAT & A F=qT q1A A H F1EE
I I § I G 9T g9 § Y
FTeC ag TG § | TA TAH FTOT F
JAg ¥ I3 AT g T TS AMAT

TE TR A AN AR N o fagww
FIEMEFILIE | T TH AT T FT
srar <@ fF a¥ w w2 A e
gUR 93 Wt MEEA AT E | IAF IAE
¥ Wd At UWHIAT 40 FAT W 9¢
7€ 21 gafau & H& AgT ¥ 9gug
fraz w<ar gt fx q sl s
¥ opfa 7 FF 30 FAUT WY 3@
FIFA F ATH F AT § qUF q8 TR
|9, 1979 § QU & WF | qHr IqF

1981 & QT &1 &1 aTq F&T 1 Wr
wet AR TT &9 F WIG aw@ &
ST §, Fgh 1 TE w1 AT 2 )
3 fowyr faqy agi o2 ¥ ) § FgF &Y
Ffearzat ¥ arfes §1 ) sar 2w
g9 AN WA 8, 3 T3 gafgeie fFEsr
& =afag § =T TS # qEgraar AT
g §) H 7% gwfiR FRa g fr
§ TH §IY AT T FaAGA T FH F
T I gE@HT Sredl ¥ Fody g
FIA T Fifow ®F
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st FEqATA T @ A, TH GEG
#q o arg g AGIE . . .

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): Mr.
Kalp Nath Rai, why do you interrupt?
You will have your time.

ot FeaA 1w T H 4T FEAT AEH
Z f& carfqr walow 7 W3 AHaew
% e &9 1978 % g gTATTE R
AR A G & F faq fFar 37 N
st FT A AT

st AWEET WA ot o e,

§ ag g <@ a1 f5 T H{d wglay
T T § § 30 £ WY 39 NAFE
gy T & FF FW J& I
g1 Tar & AT TNy IW 4T AT agq
FeATN g1 AT E | A TF

P M, WE F W F IESK

¥ o @qie 93 1 AT

TS AT &, FAA  FAN ATTATE
gt § WX @& q@Ar SWEr
qar ¥ g gar g fw s ae A
10 gt & 912 98 fEorg @ @
S & | gAAT SATET a7 gt g
ITHFT TF WA FFR g9 FA@r g !
s ghe gaAaNe  giar wgal 8
T 59 a¥g & IET 1 UF wafy &
are #15 Sty 48 g 1 W
T S F1 A@EFT WITF GE=qT
F A @ ERS 9T | AT B,
ag A g1 | U gedS FUS § AT § |
®IT F g4y W, g § FO07 9 g
yger @YY & 9 qew W A
Y wOT 13 AqE@ WY FTATAHA
g1 91, Sa% Hag § H9 55 grew A
ATHAT S5TET 91 | S A{9-I8q1
g @ ag a1 T 5 9@ 3-4 9@
T HT W g, A0 A8 g NEy
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a W RTHE F, {aq F TT F T
g‘ﬁr% agt 59 a%g T AEE v
Rt iT AN g E AL R HF
qY @ W@ A FD AT FEH
fer Fgd £ & mew @ 7€ Wl
HEITH. FIAT 39 9@ F 3@ [ Iz
M qres § H¥ G f6A1 07 | WK
¥ ;AT 4 A1G T FY AU T FG AR
& fad feadiz & =W ag @7 &
f& zadl mrest g€, AN a8 agg whiz
T § IEarg R AT sq AraA
¥ 7g 391 ¢ fF MW A gz § A
& %% AT g 9ty fwe Ay g
ARH F1 A1 &Y AFAY, A1 gg HAe2T-
TR FF AT T SET |
(Time bell rings)
S, § g FT3T |

Ht ST F S uE e SIS
F THAqHT & TTH TqaTs, Jh A A
=g fe g 71T fewa  wa @
WH & N qries 2, 59y afe @
gdade @1 wfrae (e S Qb
R W fw gAN A gracedz fFan
g @d F FAY, IqF qFES § 08
gAtade 950 HIS 1 AL &1 AV eTWe
A wodT St A aiwdt =ity
AT # A3 & fau tafee vy &
AT foa w02 F71 guT TWH gAdeIHe
faan, sut qw@Ew 4 afs @ wAade
FY 3@ ST qY 98 HAGHE agT qI5T
g\ faaars 347 | § 39 9% SATRT 7 FFH
¥ HAL SV AT wEAT ARAT fF &
TEX FAAEEHE F WY HAEHE H
FRTIT FE FHT T |

ST, £ &a Ft qrgAr a arfaat
F  gfagr 3 A @ F WA A9
FAIC FW@IE | w9 feeet § Agra
s @1 Al v gQ Fy wfedi #
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afaat ¥ W97 F1 947 ¥ 0¥ 3
awg =r wrfear ot feedt ¥ FaFar
SIci i 37 mifgd} # THFT 94y agq
& @TE g 1 S e 9gTw ¥ e

AT §, A TF g & TEAEE ATE
g ST #a AT Z IRA, aF g
#1 e &, 7z} 7F a2 2 v fre™ 30
qral & 3qd SIS FIX WY eugwar
A | AT |3 AT F AW F 9AT ALY
Fat ag sSfaa @mar 5 zo ergfa
FIT Y 999 ¥ g f@ar s oix
2T 27 & a1g IAFC Fg Aqfezegz A4
faar, ®xE srefaw #1 wiawz 78 frar
@ 1 A # faqw w1 & 74 vy
F[ A AFNT FIAT AGATE | S
gfaar w7 ¥ o 957 ghaar a1 g
T AR 3% g ez TAfea glaay
I, a8 AT § T A E | A7,
MR 98 AF § A QAT T3, IF AN
ge @ § afFr WF F AR
fedam #T  AAdSaT F1 FH
St & 99T Fifgg 1 W|MI AT orqEA
gafs, wadt safa =& & e foad)
I g [|IF  FT IAFAEFAA
AR eArSgaT FOFW omwm
q@ET, IAF  SATE q@ERT ZR
¥ ag At agT wmwEw g
f s 9T A Faw 0F M 9 Fomd
w3 aF Wd & e ferwd, A A
feawd, crafmde 1 famd  game
A EAT AT TF  TFIT AL gIT )
fawwcdt agizw X gawn & &< dF
1100 FUST T T A9 3 T 8
RN § ag =rgar g fF WEw @ samt
¥ sarr wax faemr =ifge afe a8
SYqFE FTOATE T gF | Aqq F AT
& §57 T g2 A AAE B AT A
# forriarsiew & fog g qurd
0 AR 1 Hag Mt SRATg R
FAAfAl F a9 F wed F agd
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fedf ax w8 erar =fgw 3@ A%
#E 7 *15 g drs G =Tl
I FAS TEg W G AT F
TR FAE, AR fenEsiyaedy A
Tifgg | 4 ww AR fwT @@ A0y
Fr g f qr & e § wiver fora
gt wifgy #5ifts (@d wdwrfaEl
# 2w & fedl w1 g @A AN aAl
T WSFTT ST WT , AR WEFA
Fr #E wardw Ag @ afg)
zafau, @ #qa 9% iedr fAom
graT TfEe |

SHRI S. W. DHABE (Maharash-
tra): Mr, Vice-Chairman, Sir, we
are discussing a report of the Rail-
way Convention Committee where
it is shown at page 4 that the year
1975-76 had a nominal surplus of Rs.
8.9 crores and that during the year
1976-77 it has risen to the order of
Rs. 87.33 crores. Sir, it is also fur-
ther stated at page 5, para 5(3)(i),
and I quote: :

“Out of the amount of additional
1 per ceni dividend on the Capital
invested in the Railway...a cum
of Rs. 1625 crores may be passed
on to the States as payment in
lieu of passenger fare tax and the
balance utilised to assist the States
in providing their portion of the
resources required for financing
safety works...”

Sir, there was a statement by the
hon. Minister about accidents and to
which a reference was made by my
hon. friend in the beginning. Sir,
when we were discussing about acci-
dents in our country and also the rea-
sons why more precautionary and
safety measures are necessary  one of
the reasons given for the accidents
was unManned level crossings. A large
number of unmanned level crossings
are there. Not only that. Sir, in
the city of Nagpur from which I come,
there are also railway level crossings
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without any over-bridges and the
result is that there are not only bot-
tlenecks of {raffic but also more chan-
ces of accidents. Sir, it had been
found necessary to construct over-
bridges in the city. The State Go-
vernment comes into the picture as
also the Central Government., Though
the money is provided, unless the
State Government and the Municipal
Corporation authorities make a joint
recommendation, the money which is
budgeted ‘by the Railway Ministry is
not utilised,

I would suggest to the hon, Minister
to take this opportunity to have over-
bridges not only in big cities like Nag-
pur but also to have arrangements for
over-bridges at many other places in
order to tackle the problem of un-
manned level crossings: Unlkss we
take some basic steps to tackle this
problem of unmanned level crossings,
it will be no use punishing some mem-
bers of staff here and there and say-
ing that we have foungd out the sciu-
tion.

Secondly Sir, in regard to the safety
measures, it has been found that
there ig no gutomatic warning system
introduced on our trains. In Japan,
where there are very fast trains, there
are automatic warning signals by
computarisation if there is any break
in the railway lines or if there is
any danger or anything else of that
sort. Therefore, in the present-day
modern world we should take ad-
vantage of the technology in regard
to railway safety systems which has
developed in other parts of the world
where the speed of traing is much
higher, say, 200 kilometreg per hour
or so. But even then the number
of accidents taking place in those
countries is much less. Therefore,
Sir, one of the things which I would
like the hon. Minister to consider is
to have automatic warning signals
and computarisation on our railway
systems also in order to prevent the
large number of railway accidents
which are taking place.

Before I go to another matter, I
would like to mention one more thing
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in the same connection for his consi-
deration. In cities like Pune and
Nagpur, where we have got more
than one million population, there 1s
a demand for local trains just as we
have connections in Bombay connect-
ing Ajni and Itware. If there are any
demands for providing Jlocal train
connections of this kind. I would like
the hon. Minister to consider them
favourably. -

I would also request the hon, M#nis-
ter to provide amenities to railway
passengers who are contributing to
the large revenues of the railways.

The other thing that I want to men-
tion—this I have already mentioned
to my friend, Mr, Dandavate—is that
there i{s a train called the Maharashtra
Express from Nagpur to Kolhapur
which though called an express train,
is just like a passenger train as it
takes 30 hours to cover the distance.
It starts in the morning from Nagpur
and reaches Kolhapur on the second
day in the evening. This train has
got only third-rate compartments and
there are no dining car facilifies. I
do not think there is any other train
in India which covers such a long
distance and yet does not have the
dining car facility. I would request
the Minister to kindly look into it and
provide the necessary facility and see
that the train is made up-to-date and
all the facilities are provided to the
passengers.

In thg 1973 Report of the Railway
Convention Committee regarding So-
cial Burdens on Indian Railways, it is
stated at page 3, para 1.9:

“In keeping with the Govern-
ment’s policy of price restraint, the
fares have been only partially re-
aligned, ang often after a conside-
rable time lag, to the steep rise in
wages and prices. This has result-
ed in the increase in the unit earn-
ings per passenger km, trailing far
behind the rates of increase in the
major components of railway costs.
The table below compares the in-
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dices of average revenue per pas-
senger km, with the average cost
per employee and the price leve] of
fuel. It may be explained here that
the staff cost accounts for 60 per
cent of the Railways’ working ex-
penses (excluding Appropriation to
Depreciation Reserve Fund and Pen-
sion Fund) and another 20 per cent
of the working expenses is spent on
fuel, )
B L £ % 1+ 13
It will be seen that while unit
costs have gone up by about 62 per
cent to 136 per cent over the period
1961-62 to 1973-74, the unit earnings
have increased by only 47 per cent
during the same period.”

Therefore, Sir, one of the conside-
rations which the Railways should
bear in ming is that in proportion to
the cost percentage the earnings have
not gone up. I will not go into the
other aspects of the question as to
why the earnings of the railways have
not gone up but one of the major rea-
sons why it has been so is because
there is industrial unrest among the
railway workers. Job satisfaction of
the workers and a proper decision at
the proper time alone will give more
motivation and more earnings to the
railways. It has been found that very
important recommendations of the
Miabhoy Tribunal in regard to eight
hours working and so on have not
been implemented. Section 71 of the
Indian Railways Act has not yet been
amended so as to implement the re-
commendations of the Miabhoy Tribu-
nal. The complementary and prepa-
ratory period which is required by
the emplayees to go to work has not
been paid for. Not only that, There
is another point, namely, the non-fill-
ing up of vacancies. Now, there are
two Federations, the National Federa-
tion of Indian Railwaymen and the
All.-India Railwaymen’s Federation,
with which the hon. Minister was
associated for a long time. Their
spokesman had in g Press Conference
statement mentioned the reasons why
the earnings are not going up. This
hag appeared in the ‘Economic Times
of 1st Decentber, 1977, Very impor-
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tant and interesting reasons have been
given. I quote:

“Referring to the increasing num-
ber of accidents on the railways,
the spokesman said that the Rail-
way Accidents’ Committee in its
recent report had highlighted the
increase in the workload on the
railwaymen and stressed the need
for augmenting the staff. The pas-
sengers per km, carried increased
from 66517 in 1950-51 to 148816 in
1975-76. Likewise, freight carried
increased from 44,117 net tonneg per
km, to 148219 net tonnes.

It was pointed out that if the
maintenance of the rail tracks was
inadequate, it was because the gang-
men working on the track have to
maintain the longer rangeg resulting
in inefficiency. More gangs with
more workers in each gang are
needed to maintain the tracks, he
said. He refuted the charge made
in certain guarters that the railway-
men are engaged in sabotage re-
cently witnessed on the railways.”

Thig very clearly shows that on ac-
count of the inadequacy of staff, there
is fatigue. Even though the freight
traffic has increased, the number of
passengers carried has increaseq and
the workload has increased, there is
no attempt made by the Railways to
find out what complement js required.
On the other hand, whenever there is
a circular for economy measures, the
persons to be axed are the railway
employees and the persons to be blam-
ed or removed are also the railway
employees, In thig connection, T
would like to point out what the Na-
tional Federation of Indian Railway-
men have stated in their memoran-
dum dated 29.11.77. They have given
very important reasons as to why
there is dissatisfaction and why all
these things are happening. One
might say that some of these are over-
statements. But if the regular vacan-
cies are npot filled up, if vacancies of
gangmen and other operational staff
are not filled up on the pretext of
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economy, what else will happen ex-
cept accidents? Not only that. They
have given Some more reasons which.
I would iike tg reter. One reason is.
the non-provision ¢. prescribed percen-
tage of leave reserves. Leave reserves
are not provided for. Therefore, the
persons who have to work overtime
are over-fatigued. When a person is
operating a machine and when he js.
cover-fatigued, he will not be able to
operate thy machineg properly. An-
other reason is that the operational
staff are not provided with even quar-
ters. The staff quarters are not
maintaineq properly and they are not
even white-washed, This js one of the
reasons given. Other reasons are huge:
accumulation and pilling up of non-
payment and arrear cases, denial of
the benefit of the Railway Labour
Tribunal, 1963 (Miabhoy Tribunal),
non-Jrovision of proper yard-sticks
for provision of staff and non-provi-
sion of increased staff even when justi-
fied and consequent increase in work-
load. Sir, one of the things which I
would like the hon, Minister to consi-
der, if he is really interested in im-
proving the working of the Railways,
is the manpower ratio. Manpower
planning should be done ang we
should find out what should be the
workload for the staff, at least for the
operational staff who have to run the
trains. I do not want to gquote the
figures, but we have got gll the dep-
reciated railway lines with the work-
load increasing. The policy of 10 per
cent retrenchment and not filling up
the vacancies has resulted in big losses
of revenue. . '

Lastly, I would like to make one or
two suggestions., In this connection,
Sir, it has been stated by the Minister
and he was champion of the cause
that the bonus being deferred wages
workers must be paid. There can-
not be any disputes. As you know,
even ordinary bus drivers of a private
company or a State transport corpo-
ration or private operators are getting
the bonus. The major reason for not
giving bonus to the railway employees
is said to be that about 14 lakh em-
ployees are involved and it will in-
volve more money. But that is no
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reason. You have to give them incen-
tive to work. I have always said
that unless there is emotional involve-
ment of workers in running the in-
dustry, unless we accept the principle
of workers’ participation in manage-
ment of industry, not only at the
lower level but at the top level also,
there is ng chance of getting any im-
provemeny in the working of the in-
dustry.

The hon., Minister referred to the
Bhoothalingam Committee. I  have
read the termg of reference of that
Committee and there is no terms of
reference about bonus. I would like
the Minister to say whether the gues-
tion of bonus is being referred to the
Bhoothalingam Committee or not. We
should be clear on this aspect. Let us
not give wrong hopes, let us not give
‘wrong impressions to the public.

185

Sir, the other day there was a very
large demonstration by the railway-
men coming to Delhi from all over
India. This wag a demonstration by
N.F.ILR., led by its president Shri
A. P. Sharma. Today also there is a
large demonstration of the All India
Railwaymen'’s Federation. I am cer-
tain that if the demand of the rail-
waymen is acceded to—all the rail-
waymen are unanimous that their de-
mand should be acceded to—the im-
provement of railways is possible.

SHRI JAGJIT SINGH ANAND
{Punjab): Mr. Vice-Chairman, Sir,
we are today discussing the Railway
Convention Committee’s Report. As
far ag the recommendations of the
Committee are concerned, I agree
-with the basic principles underlying
the recommendations., 1 was on the
last Railway Convention Committee,
before the Lok Sabha was dissolved,
and I know what hag gone in making
those recommendations. While I am
all for avoiding wasteful expenditure
and there are many places where
wastefu] expenditure still persists and
which could be plugged, it is correct
that unlike the colonial period when
they used to take away the railway
revenues to finance the general reve-
mnues, so long as the Railways do not
come up to the standards befitting
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our country, we will have tg rely on
the General Budget and on the gene-
ral revenues for bringing our railways
upto the standards both in terms of
making them a better public utility
service, opening of backward areas,
economy of our country, defence and
also for automation, renovation, die-
selisation, electrification, etc.

186

But at the same time I must say
thay we have to seriously see that
there are many many things which
had gone into making the railways’
deficit all along. My hon. friend Shri
Khurshed Alam Khan, was referring
to a point that there was a plus trend
during the emergency. Now I only
want to say that the plus trend had to
be maintained after the emergency
and when I quoted a certain figure,
the hon, Minister corrected me to sayv
that it has further gone up to Rs. 54
crores. It would be very good, it
would be in consonance with the spirit
of democracy if this plus trend is
kept up. But here I would like to
say, without insinuating anything that
the hon. Minister will have to look
more deeply into the question of acci-
dents, whether the accidents are due
to sapotage, or due to the prevailing
discontent or they are due to any
other reasons. If the gccidents cons
tinue tp persist...

PROF, MADHU DANDAVATE: You
do not cast aspersions on the working
class.

SHRI JAGJIT SINGH ANAND: |
am not casting any aspersions on the
working class. You know it very
well and I have made this point ear-
lier that after all the human element
has failed. I do not want to waste
the time of the House. The human
element hag failed. It has contributed
to 52 per cent of the accidents and
the equipment to 27 per cent
In thig situation, the human element
has to be better looked after. While
I am looking at it in the same spirit,
I am really pained that the hon, Mi-
nister does not seem to appreciate the
way I am making my point. What-
ever be the reasons, if the accidents
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continue to persist, then the trend
thay was initiated during the Emer-
gency and which has been continued
—all credit to the Minister—in the
post-Emergency period in the first six
or eight months will not necessarily
last. It will only last if people are
assured of a safe travel on the rail-
ways. That is all I am saying just

now.

187

Then I want tg go to the other mat-
ter. The hon’ble Ministey was kind
enough tgy place before the House the
statement regarding the re-structur-
ing of the Railway Board. It ig a fact
that the statement was on the lines
promised by him during his Budget
speech. But I am only partially
satisfied because I do not think that
the Administrative Reforms Commis-
sion’s recommendations enade in 1970,
or even earlier, gnd not implemented
for 7 long years will be implemented
by the same bureaucrats of the Rail-
way Board who went on making mis-
leading statements. I wag a member
of the Committee and I know the re-
plies that we got I do not think if
the Railway Board is not radically re-
organised, if at least one thing is not
introduced, it is going to help. And
that thing ig that all the persons who
constitute the Railway Board should
not be drawn from the railways alone.
Let the majority be from them. Let
technica] experts be from them in va-
rious fields. Let experienced people
in different Railways be from there.
But so long as the Railway Board,
which ig also a Ministry, which has
also a Secretariat ang where all the
Members are of the rank of Secretary,
continue to draw its officers from only
the railways, the Railway Board will
continue to function ip the same des-
potic bureaucratic way which they
have inherited from the British times.
We were nearly unanimoug in the last
Committee, but the Committee could
not deliver its report before it was
dissolved that the hon. Minister should
see to it that apart from people from
the railways, other competent officers
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from other Ministries are also integrat-
ed like the inter-change of officers
that is going on in other Ministries.

SHRI N. G. RANGA: Let IAS
people be drafted int, Railway Board.

SHRI JAGJIT SINGH ANAND:
Please don’t interrupt. Al I am sug-
gesting is that the pecessary exper-
tise, necessary experience, necessary
efficiency should be brought in. 1
would ot say that you confine your-
self to people withip the administra-
tion. You can have at least one per-
son who is a very able administrator
and very able person in management
affairs and also has ap enlightened
outlook regarding the jnterests of the
working clasg ip the railway, which
is the biggest working class. Hg can
alsp be brought into the Railway
Board. For the rest, as far ag devolu-
tion of responsibilities is concerned, 1
would only request the hon. Minister
that we have ourselveg been asking,
first of all, that younger people should
be broughy in the Railway Board
through selectivity at an age where
they can devote at least five years
to the Railway Board and in the case
of Chairmap at least three years. But 1
want to gay, please dg not pass on
your responsibility to the Railway
Board and let the Railway Board pass
it on to the General Managers and let
the General Managers pass it gop to
the Divisional Superintendents. The
Railway Board ig g strong horse, an
obstinate horse and an enlightened
Minister like Shri Dandavate should
really ride this horse. Uptg now, my
experience iS, I am very sorry to say,
that in the matterg of details I am get-
ing less justice than I was getting be-
fore for the simple reasons that as Shri
Qureshi told us 1 the Railway Con-
vention Committee that he sent our
letters and representationg to the Rail-
way Board, they drafted th, replies
and he passed them on. Something
like that js persisting. The hon.
Minister cap have hig own secretariat
strengthened. With that strengthen-
ed secretariat, he shoulg be able to
intervene more if that routine struc-
ture has to be broken and new lines
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have to be laid, especially when he |
has taken the  position that

he will fully implement the adminis-
trative Reforms Commission Report
which was held back for 7 years. For
that he meeds to be congratulated. In
that he has really acted dynamically
because there wag nothing in the way
of the old Government also imple-
menting those recommmendations. In
regard to the Railway Board, that is

. the main thing that I want to suggest.

X3

Apart from the membership of the
Railway Boarq where the Additional
Members have been abolished and all
that, in the Railway Board establish-
ment ther, ar= 379 people working as
technical staff and 1297 people as non-
technical staff. Railways is a highly
technical pody but I fed that when a
enan like Shri Dandavate ig heading
that department, many non-technical
people should be dispensed with.
Why should ther, be peons outside
the rooms? Why, should files bg carri-
ed from one office to another neces-
sarily by people why have nothing
except this to do four or five times
a day. I am not saying create un-
employment. 1 said the other day
also, send the computers to watch the
stationg from the Railwav Board and

- employ people to man the posts which

the computers are manning so that
the accidents gare stooped. Don’t
create unemployment. Find alterna-
tive employment for the time period.
But please to try to cut down the non-
technical staff at the ' central level
becaus, the Railway Board has become
more and more of a white elephant
and its expenses have bhecome more
and more with the passing years And
th, present suggestions aglone will not
be sufficient though they are partial-
ly suggestions in g good direction and
it ig well that he has gone forward to

implement them. .
N ,1[“‘

Then, Sir, about the railway em-
ployees. T must sav that the Rail-

© way Minister was very prompt in his

promise and its jmovlementation in
taking back the victims of the 1974
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strike. But there were other pro-

blems. Opg of the problems is, to my
mind, treating them as on duty. The
hon, Minister should agree that they
should be considered to be on duty
for the period. If that js not at all
possible—I think it should be possible
under his supervision—then treat it
as leave dug ang pay the emoluments
for that period. Satisfy them on
that gcore. About bonus 1 do not
think my hon. colleague is right. The
Bhootalingam Committee’s terms of
reference actually exclude the bonus
issue. And appointing a Committee
is an old formula of all the Govern-
mentg to postpone the issue. Now
the Bhootalingam Committee is for
six months, After some time it will
be one year. We know how the time
is extended and the work is not done.
About Shri Bhoothalingam I do not
want tq say anything. There were
many things in Parliament earlier.
He js not a very enlightened person
to heag such a Committee. When
the question of bonus of the railway
workerg 1S going to be decided, he is
not a very enlightened person to work
for this, and’ghri Dandavate wiil have
to face the music later on when the
recommendations of the Bhoothaling-
am Committee ccme up.

P
ool
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Then, Sir, T want to say certain
things because I do not find another
opportunity to say them. They may
not be quite relevant to the debate
but the condition of the aggrived make
me say $0. 1 would request the
Minister t, examine the facts. There
used to be informal meetings with
Members of Parliament dJuring ses-
siong in the past. They were not
members of the National Committee;
they were not members of the zonal
committee, but Memberg of Parlia-
ment used to meet and the Railway
Minister himself used to come and
meet them and problems raised at
those informal meetings used to be
solved. I do not know why problems
are not being solved like that now.
Very important problems gre there. I
find that certain assuranceg that were
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given by the past Government are
being gone back on. For example, to
go from Delhi to Ferozepore, it takes
more thap 12 hours ip the day time.
The distance is lesg than that ig bet-
ween Delhi and Amritsar. When Shri
Dhanna Singh GQGulshan was not a
Minister, he approacheq Shrij Danda-
vate and I also wrote to him. Shri
Dhanna Singh Guilshap alsy gave it
out in the Tribune that 3 day-time
fast train will operate between Delhi
and Ferozepore and back. I also had
put in a question but it was stated
that it was not possible. Thep the
‘Rajdhani traing were started. I am
all with him not to start super delux
trains and it is very gooq that the
second class passengers should be
brought more and more close to the
amenities given to the first class pas-
.sengers.

Sir, Chandigarh is the capital of two
‘States and it ig a Union territory. It
you have to travel to Chandigarh,
you have to catch a train at 11 O
clock in the night here and you will
reach there before 5 O’ clock next
morning. Fop coming back you have
to catch a train there at 12.50 and
reach here at six O’ clock in the
morning, wasting the whole day. It
is quite possible to attach two more
bogies to the deluxe train which rea-
'ches Ambala at three O’clock these
days and a special engine cap take
these bogies to Chandigarh which ig
-only 26 miles away. But even on this
“it is said that jt is not possible.

Then, Sir, the Tata-Amritsar (Gol-
-den Temple) Express is a very fast
and very useful train. It has got a
lot of revenue. It is running only for
four days in the week and not on all
the seven days. We do not know why
it is not possible to run this train on
all the seven dayg in the week when
it is drawing such crowds and mak-
ding such profits.

Then, Sir, there is a train called
Shan-e-Punjab. This trais should be
calleq Gard-e-Punjab which, I would
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call jn English, the Dust of Punjab.
It is possible tg send the Kalka Mail—
Kalka Mail reaches Amritsar earlier
from Kalka—ty Ludhiana and back
because it goes back in the night. But
the Flying Mail which reaches in the
night comeg to Ludhiang and goes
back Amritsar is full of dust when
it returns. But it hag not been ac-
cepted. There is so much more that
I could go on like this. This super-
fast traipn passses through Delhi bet-
ween 1.00 and 3.00 both ways and it
starts there at six in the evening. By
starting it in the morning, it will reach
Bombay in the morning instead of
at night and some passengers from
Delhi also could be picked up. The
most jmportant stations are between
Jammu-Twaj and Delhi. The
reply given—the reply was per-
haps to an unstarred question—was a
stereo-typed reply, that it was meant
for Jammu and Kashmir and, there-
fore nothing could be done about it,
What I am trying to say is that the
hon. Minister should look to it that
some informal consultations are held
during the session with the Members
of Parliament, so that all these grie-
vances cap be talked over acrosg the
table because the replies do not satis-
fy; they are of the same type which
Shri Qureshi useq to pass on to us.

Then, I come to another matter.
(Time bell rings), Sir, I am trying to
be as quick as possible.

THE VICE-CHAIRMAN: (SHRI
U. K. LAKSHMANA GOWDA):
Your time is up. ol

SHRI JAGJIT SINGH ANAND: 1
am trying to finish, Sir, the Railway
Minister replied to the memorandum
of the National Federation of Indian
Railways. In order not to take much
time, I am just pointing out that the
replies made out are not at all satis-
factory. Much more needs to be done,

-

Then, Sir, when I wag on the Rail-
way Convention Committee, the peo-
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ple who went to various factories—
Perambur, Chittaranjan and others—
were told by the managers in the very
face of the senior officers of the Rail-
way Board that they were being in-

hibited from utilising their full initia- .

tive and that full capacities were also
not being utilized. And one of the re-
commendations made at that time was
to give them powers co-equal with
the General Managers. I would even
go a step further and say that you
give them added powers which you
take away from the Railway Board.

"Then, the Project Equipment Corpo-
ration under the State Treading Cor-
poration is a sheer duplication, Now
the Perambur and Chittaranjan facto-
ries are only caotive factories. The
Middle East Market is opening up.
There My, Dandavatg capn send some of
the people from these factories to find
out what they want by way of wagons,
what they want by way of railway
engines, and all that, This will lead to
greater capacity fulfilment and pro-
duction of engines and wagons at a
lower cost. What I am saying is what
the officers told us that it is absolu-
tely useless to have the Project Equip-
ment Corporation.

‘Then, Sir, the Railway Act was
first framed in 1890. I do hope that
the Railway Act will be recast in the
spirit of the new policies and the re-
quirements of the age and the new
outlook which Prof, Dandavate is
supposed to impart to it.

PROF. MADHU DANDAVATE:
We have already written to the Law
Ministry regarding this,

SHRI JAGJIT SINGH ANAND: So
I will not labour on this point.

Thank you very much for allowing
me to speak on the Resolution.

SHRI NABIN CHANDRA BURA-
GOHAIN (Assam): Mr, Vice-Chair-
man, Sir, just now Shri Shahi raised
certain doubts about th, capabilities
and efficiency of our Railway Minis-
ter. We do not doubt his efficiency
and capabilitieg to manage the affairs
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of the Railways, Sir, the dquties of
the Railway Convention Committee are
to fix the dividend to be paid...

PROF. MADHU DANDAVATE: Sir,
just to set the record straight, I may
say that if anything personal for or
against me, or even about my resi-
gnation, is said, I am not at all distur-
bed. You can freely say that You
need not worry abowt that. I am not
so sensitive, That will not affect my
arguments, rest assured.

SHRI NABIN CHANDRA BURA-
GOHAIN: Sir, as I wag saying, the
Railway Convention Committee has
to fix the dividend to the General Re-
venues. The Railway Convention
Committee has also to make recom-
mendations in other ancillary matters
for tht overall welfare of the Rail-
ways, This Railway Convention Com-
mittee has expressed its anxiety about
an abnormal increasg in the indebted-
nesg of the Railways to the Gene-
ral Revenues. The last Railway Con-
vention Committee had also done that.
This indebtedness has been rising con-
tinuously. In 1973 it was Rs. 208.1
crores, it rose to Rg 462 crores in
1976-77 and in this financial year also
it will come to Rs. 477 crores. So, this
amount has been increasing abnor-
mally, That meang that the indebted-
ness of the Railways has been increa-
sing continuously. So, this Conven-
tion Committee hag desired that
the Railway Ministry should
make out a programme by
which this indebtedness can pe mini-
mised, decreased. I would ask the
Railway Minister whether he has
made out any programme or taken
up any programme whereby the de-
sire of the Railway Convention Com-
mittee can be honoured by minimis-
ing the railway debts,

Secondly, Sir, I find that the last
Railway Convention Committee reco-
mmended that the multiplicity of the
gauges in India is the worst bottle-
neck in the Indian Railwayg and that
it should be minimised. Further, this
Railway Convention Committee has
strongly urged that all the on-going
capital works/schemes should pe com-
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pleted expeditiously according to the
schedules. 1 would like to draw atten-
tion of the Hon. Minister to the fact
that the Rs, 32 crore project for the
conversion of the meter-gauge into
the broad-gauge from New Bongai-
gon to Gauhati has taken a long time.
It was taken up three years back.
First year Rs, 1 crore were spent and
next year Rs. 2 crores were spent
though it was a Rs. 32 crore project,
Even now I do not know whether the
Railway Minister would appreciate
the need for speedy conversion of
this line. The Zonal Railway this time
hag demanded about Rs. 10 crores of
the gpeedy implementation of the
programme. I hope the Hon. Minister
will honour the desire of the Railway
Convention Committee too,

Igs

Sir, jn the last budget session, the
Railway Minister was pleased to as-
sure the House that he would take
speedy measures to settle the claims.
I am sorry to draw the at-
tention oy the Hon. Minister that in
this fleld there is no much improve-
ment. There are a good number of
cases for settlement, and due to the
callous attitude of the employees in-
creased to negotiation with the clai-
mants, the expectation of the Railway
Minister has not come to b true. As
regards action on claims, I personally
know that a good %umber of
claims are pending since a long time.
I would draw the attention of the
worst catastrophe at Tezpure. Many
peoble died there. Many more of the
people were involved in the accident.
Their claims have not been settled,
Yet, I hope that the Railway Minister
would see that these claimants do
have relief. Sir, in spite of the honest
desire of the Railway Minister to im-
prove the Railway administration,
many worse things have happened re.
cently. The number of accidents has
increased due to sabotage or due to
the cutting of the rails or due tq the
obstructions placed by unsocial ele-
ments, The Chairman of the Railway
Board, Mr. K. S. Rajan has stated
that during the period from April to
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November 25, 70 incidents of a serious
type have happened. I think his re-
cord has surpassed all the past ones.
1 would like to ask Prof. Dandavate
whether he holds the same view as
our External Affairs Minjster, Mr.
Vajpayee, who stated in a news con-
ference at Patna that there was or-
ganised sabotage, that there was an
organisation behind all these incidents
of sabotage, Further he condemned
the Congress people saying that they
had not condemned these activities?
But in which way are we to condemn
the activities? There. was a Calling
Attention Notice here and therge was
a discussion in this House angd in the
other House, and leaderg have expres-
sed their disgust and also their disap-
proval of all these activities. So 1
would like to say that this is a natio-
nal catastrophe and it should not be
politicised. The co-operation of all is
needeq for the safety of the railway
Iines because, you see, our railway
lines extend to 61.000 kilometres. I
am convinced that the Railway Mini-
ster glone or his administration alone,
without the co-operation of all the
parties, the public and the States, can-
not do it. So I shall be very glad to
know what steps the Railway Minister
has takep to encourage all the States
to take safety measures. The States
cannot say that they are not paid for
the safety measures, I find from the
Railway Convention Committee Re-
port that some share of the revenue
of the Railways goes to them for safe-
ty measures to be taken by them. So
they are to be persuaded with sym-
pathy, with humanness, to take care
of the railway lines running through
all those States. For example, I would
like to draw the attention of the hon.
Railway Minister to non-official, Gov-
ernment-sponsored organisations like
the village defence committees or
home guards existing in Assam. It he
takes the initiative, I think those
non-official, Government sponsored
organisations can be vitalised, can be
encouraged, fo gee that the railway
lines are secure. Sp, Sir, I hope the
Railway Minister will attend to all
these problems ang dy good for the
welfare of the nation, :

196
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SHRI SUJAN SINGH (Haryana):
Sir, our Railway Minister’s perfor-
matice to earn more profit deserves
our congratulations «nd we give the
credit to him. But there are some com-
plaints of a ample type from the
railway passengers who travel daily
and if they are removed—the Gov-
ernment or the Railway will not have
to spend much—a strange type of
frustration among the passengers
would be removed. For example.
overcrowding has becomg a problem.
Overcrowding sometimes creates law
and order problems at certaia railway
stations. Peonle, whep they travel
in overcrowded conditions sometimes
abuss the Railway authorities or the
Department also.

This is g very small matter which
the railways can deal nicely and re-
move the grievance. For example,
Sonepat railway station needs a little
attention. Sonepat ig only 30 miles
from  Delhi. Seventeen thousand
commuters travel daily from Sonepat
to Delhi tg attend to their offices and
business. They leave at about 8 a.m.
to reach Delhi areund 10.00. But
there is ng suburban train for them.
They have to travel by Srinagar Ex-
press which usually come very crowd-
ed. Therefore, if a suburbayp traip is
provided, the peovlg of this arey can
get a lot of relief, For this purpose
I approached the honourable Minis-
ter with a deputation. But the hon-
ourable Minister disposed of thg de-
putation in less than five minutes
without applying his mind to our re-
presentation. If onlv he had a mind
to listen to us he could have studied
the representation and called us back
to discuss the matter so that our pro-
blemy could have heen satisfactorily
solved. Instead of that. bv saying
that this thing wag not possible, that
thing was not vossible, he dispoed us
of, Crores of rupeeg are there in his
hands. It these smal] matters cannot
be dealt with nicely it doeg not give
a good impression to the people. I
would. therefore, request thy honour-
able Minister to spend a few lakhs of
rupees and provide this suburban ser-
vice by which they can remove the
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inconvenience tm the thousands of
passengers and aiso earp profit.

Then I come to providing of sheds
at small railway stations frosn where
farmers have to transport their pro-
duce to other places. Thery are no
sheds at many railway stations with
the result that the foodstuffs are al-
wayg damaged. This sort of damage
to food articleg can be stopped by pro-
viding small sheds. This grievance
of the traders and farmers in the rur-
al areas should be attended to.

Then about corruntion in the rail-
ways. Of course, corruption is pre-
valent everywhere. Corruption of the
smal] type pincheg the common man
most. There is corruption of the
small type in booking foodstuffs. The
picture ip this regard is really awful.
I know personally that in the railways
gmall officials, the smal] booking
clerks, have got their agents who
provide booking by taking bribe. This
does not give a good impression to the
people. The people are really feg up
with this evil. The farmers and
traders have to pay something extra,
though in a small quantity by way
of bribe to the booking clerk for
booking their product. Something
back I personally went to the railway
station and I requested the rooking
clerk, “Please make a reduction in
your bribe.” I dared not sayv, ‘“Please
do not demand bribe,” I could only
request him to accept less, because if
T had asked him not to jnsist on bribe,
I would onlv have invited trouble for
my goods. I went there on behalf of
the poor farmers of my area. Those
poor farmers would have been put to
a lot of harassment and trecuble ip the
transportation of their foodstuffs, The
foodstuffs will get either damaged in
transit or completely lost in such a
way that there will be ng scope left
for claim or compensation from the
railways. Of course, Vou Can ima-
gine the inumerable wavs how the
traders and the poor farmerg can be
troubled by the small officials of the
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railways. Therefore, I
booking clerk, “Please reduce your
demand.” So, if thg Railway Minis-
ter applies his ming and, if necessary,
gets the help of his colleagues, these
grievances of the people can be remo-
ved. And this the Minister can do
by spending only g little amount of
money with better and strict control.

asked that

Then I have to say something about
the inferior quality of the fooq serv-
ed in the railways and the highchar-
ges made. It is a routine affair in the
railways that the catering people do
not care to give even bills; rates are
not shown. They take advantage of
the helplessness of the passengers in
the train. Whils they are charging
very high price, the food that is sup-
plieq ig of the worst kind, There is
great scope for increasing the revenue
of the Railways still more by stopping
the thefts and checking the dishonesty
among the staff while purchasing the
requirements of the Railways. There
is still another avenue open to the
Railways for increasing theiy earnings,
There is great scope for the export of
railway coaches and engines to
foreign countries. If this proposal is
given due consideration, the Railways
can earn a good deal of money. Un-
fortunately, the Railway Minister is
fully engaged in seeing to the day-to-
day running of the Railways and he
has no time to apply his mind for the
production of morg ang more rpail-
way equipment for export purposes.
I'n the end, before I sit down, I
want to assure thg Railway Minister
that if he needs the services of Mem-
bers of Parliament fop improving the
efficiency of the Railways, they are
at his disposal. H, can avail of their
services. Let them be taken on to
the Zonal Comsmittees or State Com-
mittees. They cap be put in charge
of the railway stations in their consti-
tuencies. They are prepared to offer
their services for removing the diffi-
culties of the people. Thank you.
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SHRI YASHPAI KAPUR (Uttar Pra-

desh): Mr, Vice-Chairman, it ig good
that the debate on the report of the
Railway Convention Committee has
given us another opportunity to go
into the various problemg facing the
Indian Railways today. As far as
this report is concerned, it ig a
matter of great satisfaction that the
Committee, in paras 2 and 3 on page
4 of the report, have said that there
has beep a marked improvement in
the working of the Railways during
1976-77, which year has been conde-
mned by those in power today as the
black period or black year in the his-
tory of the country. There js some
light at least about which an admis-
sion has been made. I understand
that even the Prime Minister, while
addressing the Railway Officers a
few days ago, said that ip the year
1976-77 the Railwayg had worked at
peak efficiency. That is a matter of
congratulation to the railway gtaff
and the workers. They have also ad-
mitted that there is jmprovement in
the financial results. The contribu-
tion to the general revenues went up
in that year and much more load has
been lifted. There was higher earn-
fng and it ig that push given to the
Railways during that period which
is responsible for better earning,
better movement of passengers and
freight, resulting jn better financial
results

Then, Sir, in paragraph 3(i) on
page 5, there is a ‘mention about
money being given to the States. It
says that apart from the money given
in lieu of the passenger fare tax to
the tune of Rs. 16,25 crores, the pal-
ance may be utilised to assist the
States in providing their portion of
the resources required for financing
safety workers as at present. Now, Sir,
there has been no mention about this
expenditure by the Stateg on safety
measures, It would have beep better
if the railway administration had
been paying enough attention to this
important question, which is becom-
ing more important now in view of
the facreasing number of accidents,

(¥
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of how this money jg being utilised by
the States to ensure safety on the
railways. So, this is a point which
should be considered. Though the
Committee has not mentioned it, I
would like to request the honourable
Railway Minister to see that what-
ever money is given to the State is
spent properly and spent in an effici-
et manner on the safety works.

Then, Sir, there is a mention on page
9_para 17 of the Report about the
rate of interest to be charged from
the railways. It says:

“oe the Railways may be per-
mitted to take temporary loans as
at present from the General Rev-
enues to meet the full dividend.
liability when the Railways’ net
revenue is not adequate to pay the
dividend to the General Revenues
and the Revenue Reserve Fund has
no or insufficient balance tp make
good the shortfall. Thg interest on
such loans may be paid by the Rail-
ways at the current borrowing
rate during 1977-78 and 1978-79.”

Now, Sir, there seems to be a contra-
diction in this.. It seemms that you
have to take loans from the General
Revenues to meet your dividend lia-
bility and then you are made to pay
interest at the prevailing rate on the
amount Sg borrowed. Now, this is a
matter which I think the Railway
Minister should consider because this
is a matter in which we can also help
him jn reducing the charge on the
railways and in showing a greater
profit, I say this because this is an
unnecessary burden on the railways
and such a big amount of interest
should not be charged on the railways
and some concession should pe given
to the railways in this matter.

Then, Sir, in para 18 of the Report,
there is a mention about the staff
quarters. I woulg only say that it is
a good thing that the present Con-
ventions Committee has gone by and
supported the recommendations made
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by the previous Committee of 1973.
But, Sir, here I would like to make
a plea on behalf of the railway em-
ployees that at present only about
forty per cent of the staff members
have been provided with accommoda-
tion and more members should be pro-
videg with quarters. If we reach the
target of sixty percent, then, Sir, I
think that after that there would not
be any need for a very large expendi-
ture on the construction of railway
quarters which will meet the require-
ments of those employees who find
it very difficult to get accommodation
elsewhere at a reasonable rate of rent.
So, T would like ty request the Rail~
way Minister to see Whethe, he could
get more money for the construction
of quarters. I do not know whether
he will be able tg do that, because his
efforts to get bonus for the railway
employees certainly failed. Now,
talking of bonus, I woulg like to
say something and I will not take
much time. I would like t, bring to
his notice something. Perhaps, Sir,
his Director of Public Relations would
have already brought to his notice
the editorial which appeared in the
“Indiapn Express” of yesterday. Now,
Sir, it is a surprise that the paper of
an industrialist like Mr. Goenka, who
has been exploiting the labour class,
and others whgy have jnvested their
money in his entferprises, has pleaded
for giving bonus to the railway em-
ployees, the defence workers and the
P and T workers, The paper says,
“the payment of minimum bonus on
the same basis as has been granted to
all sectors of industry, public and
private, except the departmental
undertakings, is a must. The Railway
Minister, Mr  Dandavate, who is
known to be sympathetic to the de-
mand, seems to have faileq to carry
the Government with him on this
issue.” Thig is what the paper says. I
do not want to read the whole thing.
Byt I would like to say that the paper
has strongly said that there is no rea-
son, no valid reason, why there should
be arbitrary discrimination in the ap-
plication of the right to minimum
bonus tp any section of workers.
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If this is not done, the Editor has
given a warning to the present Gov.
ernment:

“Historically, disruption of peace-
ful and orderly industrial relations
on the Railways, turns out the start.
g point of deterioration of indus-
trial relations on a much wider
scale.”

This just demand of the railwaymen
should be met as soon as possible, so
that on a wider scale this confronta.
tion between the labour and the Gov-
ernment does not come about.

Sir, about economy measures, my
friend Mr. Dhabe has also spoken, I
will not take the time of the House
for that. But it is a pity that in the
name of economy, the recruitment
specially of the staff who work on the
track, in workshops, in junior posts,
etc. has not been commensurate with
the increase in the pumber of train.
For better efficiency of the railways,
for avoiding accidents, for providing
better service to the travelling public
and movement of goods, the Railway
Minister should either himself go into
this matter or, as he has been doing,
-he should appoint an expert group to
go into the various aspects of railway
working. It is high time that this
matter is also looked into.

In the same context, Sir, during this
morning’s debate the Minister was
pleased to say, and the Chairman also
said, that restructuring would be dis.
cussed while we talk about the Raijl-
way Convention Committee Report.
Sir, I think this is a very important
matter: Re_structuring of the Railway
Board, It has happened after many
years. So it is necessary that we
should have a fuller debate. Separate
time should be allotted to discuss this
very important matter concerning the
working of the Indian Railways. But,
in short, I would say, Sir, that while
recommending certain changes in the
set-up as we see in the statement,
there it no direction in the whole
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thing. 1t only seems that certain
posts have been abolished and three
posts have been created. Those not
being called Additional Members, are
being called Advisors. Now, Sir, as
far as the Additional Member, Staff,
is concerned, the Member, Staff, was
looking after the interests of gazétted
officers and the Additional Member
was looking after the interests of non.
gazetted staff, which is a very large
number, Now, by removing him, this
proposal would put a much bigger
burden on the Member, Staff, because
the Advisor will only advise the Mem-
ber. The Advisor will not have any
powers, ag it seems today, to take
decisions. Angd if, the Minister is
shaking his head and saying, no, it is
not like ‘that, then if the Advisor is
going to have the same powers as the
Additional Member was having, then
why change the nomenclature? Con.
tinue to call him Additional Member.

Then, Sir, one post remains till the
person retires. And that is the post
of Additional Member, Transporta-
tion. Now, transportation is the main
function of the Indian Railways
whether it is human beings, or food.
stuffs, or heavy goods like coal, steel,
etc. Would this add to the efficiency
of the Railways? Everybody knows
that it is such a huge system. I need
not go into the details of so many
thousands of miles of track, this and
that. I would say that by transferring
certain powers to the General Mana-
gers, it seems that the Minister will
usurp some of the powers of the Rail.
way Board. As I understand, the
General Managers can spend up to a
certain amount and if they want to
spend more than that, they have to
take the Minister’s sanction and not
the Board’s sanction. I may be
wrong. The Minister may clarify it.

Sir, there is another point which I
would like to contest. The Minister
told us in the morning that he had
consulted all the trade unions about
restructuring. I am sorry that Prof.
Dandavate who claims himself to be a
man of science and technology, an en-
gineer, and who always believes in

-
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talking straight as a scientist and a
technologist, has made an incorrect
statement in the House today. He
never invited the N.F.LR. to consult
them about restructuring. On the
12th of August, the N.F.LR. said,
while making some other demands,
that they should be taken into confi.
dence, Their demand was that recog-
nised federations should not only be
consulted but should be taken into
confldence before taking any final
decision in respect of any administra.
tive arrangement in the Indian Rail-
ways. Secondly, they demandeq that
effective voice should be given to
recognised labour uniong in determin.
ing the policies ang programmes. They
also demanded that the Indian Rail-
ways should be converted into an
autonornous corporation. Again, after
iwo months, on the 12th of October,
the N.F.LR. representatives met the
Minister and inquired about this de.
mand. But the Railwhy Minister was
pleased to say that he had already
finalised the scheme ang taken a deci-~
sion in the matter. So, there was no
point in discussing that matter. Sir,
I won’t take more time of the House,
An autonomous corporation is neces.
sary for railways, They are being
discriminated against about bonus and
other things because the Railways are
departmentally run. Why should the
Railways continue to be department.
ally run when gigantic new public
sector industries such as steel and
others have come up as corporations
or limited companies? If the Rail.
ways are also converted into a cor-
poration, it would certainly give more
advantages to the workers and would
also try to run more efficiently and
show better results. Why should they
always take shelter under the plea
that they are paid from the General
Revenues? 1 hope that this demand
of the railwaymen especially repre.
sented by the N.F.LR. would be met.
They had a very big procession a few
days ago, on the 29th of November.
More than 60 thoussnd railwaymen
came from all over the country. I am
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in the morning, Why should he con-
demn his own followers?

THE VICE.CHAIRMAN (SHRI
U, K. LAXSHMANA GOWDA): You
have clarified it.

SHRI YASHPAL KAPUR: I was
referring to the reorganisation of the
Board.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA):
Mr. Kalp Nath Rai. Only ten minutes,
There is hardly any time.
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oY HET H IAT TG F1 AT &7 4
FF @ F91 3237 AT F! 3G
@ T 5223 ZEEAA G AT 31 FAT
2500 ART FL Y | 9 ATEAT 1 FILFI
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[ Feaag Ta)

2 1 ag gz wawt § favamw w7@ 20
T FTE MEL St agd @0 TEf of ag
QUISFTET AN et ard FW 2 HR
A o9 " M | #Y 99 feT W
#1 [T F oY IEF qeFTA AW faF A8
fesgeara & @@ Aar, wIkq AT &
wgg AT IFWEAR AR Fr e
FHEAT ¥ {IT g1 A€ | 39F qIq9Q 9
fem ¥ =9 geq ¥ 7Ef 91 A FF ITAA
qIEF FT IEETE F99T ZAT AFHARIE
T T § F1E famm aw Ay e ax g
TEX AET g FIT 3T IHIR &7, qfaat &7
ag s wEEgs  ? %% W@ga w1 H
q9T W& F3aT § wfwa afw <t a|
T AR F g w IR wE &
fgg & st @@ wEY 7, SWAy Wi Far
g 1 3@ WAl & SFmdi uwet &
faga & a@ uF 95T WY 9 Harem
# =g war wifgn #wik afs zg =&Y
gradar Fawd yurE ey =t ;W
St e ¥ qAT FEW {5 I @
Ao ¥ 327 & FIfF 99 aF deaq
ggd 39 wer @ fegraa * 3@
| FHATY ITHT T TG T | a9
ar grar g, AT FHFEr AT oK
ge9Y WIgT 7 g8 qYTA waAl F faars
O ZfTE FT I3 FIETATE | A
qZ F7d q ITHR gfagT F AR s
FLFT 5 faes 4 gerawat ¥ faams
SeUA FX W & 1w fagar #7Y
FEMT 8 F=97 § gAY Y | IF 7T HA
& A1 ooy € afaga & i ¥ e
1T F99 § I291 FT W@ & 1 ArEonT
ST AREm, fedr 3w F) e
F fom, Rt U= # 3 & fag Yy
fedadige wrame gWY =g g
AT E ) IO ARATE 1974 § 9%
2T FF AT TF AT FUT §IY FT HATSH
fergeara a1 aeFTT "7 @Y oY, wa 2,
Fr 30 gfqwm werewfy @Y T@Y o
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1300 FUT €AY FT  *T FOA gH
fagmi & dwr @ ¥, fggram A
wRT THES H UF T AL 9T | @
FTHY e A1F 9T F qaeq 4 | T
IA 33T F@Ts | 304 ggare faq
1 gug afafs # 97 uF gwag g1
HYYU AW B HE WG gIATA FUF
TE, 2600 FUS TIH FT AFFTT 297 |
AR feegeama & aCamdY w1 wem A
T I AT § SR 600 FUT
T F AT FT A ) 600 FUT T
&1 FAT 3T THF AT JTE FY TEEHIT
AIGT &1 G F7 AR SFTT FL AT
Fqd 75 FUS TF @H gir | fAgEr
AR IF4T AF IT AT H 600 FUL
9y afg Wreg v GYEIR ST A1 g9
TR T EH QI FTAFT 4 , 79 F A
Jar ey gfgr wiEr 7 waar #
AT g FE 9T

“When we get less how can we give
them more? When we shall have
more, we can give them more. There.
fore, I appeal to the Railway emplo~

yees 1o stop the strike in the interest
of the natlion.”

Iq o aga M & § de9q A1gF
@S ZIHT AT e e F gwd FI
R | H gedT 91gda § T fEegEard
oF @7 F1 N garsw fRwi & af¥
T TG & | W fgegEaTa 1300 T
FN SE 500 FUS &9 FT %3 H1A7
HAT QT & 1 o fgegeana H qEredifa
ST § 1 TS 4000 FAT WA FF
TR 919 GRA  THET F 1 gHRY
grie gHMIET &, UF qge wA-
zgaedT #1 BIgH<  AAar e e
T EHAT AT AFIX A A Z ) ar F
qEAT TEAT § @ 92 FE-AEqT A9H
ST FY ©7 fRT S I wiT F) A
T QU FIG E ) ugy ey afew wqad
™ et dfer Fwamfy Al Ry
@@ A e Aawew, S oaw
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Tgqr 91, a8 wiftez ® &t war, fema
T TE%E Fgd 4 98 Wl 0%
FgT FAQ ATAT AGTAT a9 AT | A9
FT HGTed a7 72 ot {5y W F¥ 7o
qEAT 3T &1 T AT | TWE A1E9R
il e ) B EAE e (e S e M
F1 AT AT ) AT FIR AW & 9
FHAQ T gag ww fgegear
AW HeAY T GACIS  HT G F@l
grsay grgd At far fem < § 7
FgA ¢ fr T gr@asl 7 gw ogEr
faar &, WX 3w ¥ e UF N FAqE, BT
marorran & feafa sea 57 gq @
T AT T ZFHAT H IS & | ghEa &
g LT & ATfa® a¥ gq g a1 Fi g/
ZAT AW A QU FIT § | 3EY A6
sifgR & i S geamal & s s s

siva a1, fomgeama € AR-EE AT
fegfg F@T a1, 3§ ST HX
qegaT  ggfAEl w1 o FgEr

a1, fafge @t ¥ fau fegwae 51
ATATE FIA FT ST97 &I+ A1 FASIS
ud gredd ®T I AT 97 | gHifag agy
feafg & & g agar g fF 59 W
FRATCGT A1 AT R AGH G FIG & Al
T HEY ST Y uF qAF0T S AGT @A
Frfgr 1 A1 aT § a7 &g famia g,
F{Y a1a #1 w3 AT aSr el
F F A HEd 3@ o9 faadr wrar-
=T FY AL § 3 GHT IR T GAT

e Jo@WrEAE TR,
oI I T G-I T AEEd H
FIE AT LY g, WIS ST FT AR
#F #1€ Eeqr @O, W W H
gET @ F fap gwraw &7 @y A
iFar a3 @r & fF 2w I H awe
ar A | 3F Wl gIE,  SAar &
faodl a=a&1T & wedi § 7ar ¥ 9y
aga STadeq HIET §HG § | T L H,

[6 DEC. 1977]
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AT F, 30 F fgai A qOFC A
7 fedl & THF a3 gu |

ARG IANTETT  Ag1eT, I
FEAT  FHET B (T gHA TGV 2 |
gan faos gt &1 fawfaq w37 F
fau AT &Y EEAT FT AT Fr AT
g 1 HY G wTo fHuT § WEgT ¥
FITSHT ST & Fats F1 Trafasar
av oY, cefaw 9w § 39 Wa argq
Fr spafas  aafafady &1 @
fFam ar AR GER A7 33w a1 R
w9 78 @ W fooelt & woedqR aF
@ F AAET, T FRO § {5 I "
FUEAIYT § ATUEHT ATEA 9K AT
97 99 &YY F1 30Ad AT § W9 H
FIFY AT FI FATA L IITIE HT
faar | 9 qEEIGT ATEHRT AT
o faaga F™ 7§ W E | W9
HATE W W A8 T Fg fear ww
fe =T '@ gt faar O S oar
a2 T IR AEF 9% @9 frar @
TEX @F FIA HT ATIHFAT TG )

WM IUANTET  WRIEH,
HIET T FIME @97 ard Qb 4%
Seu F AW fAgiR wAw F1 feeeeara
¥ 9 § a9y 95 G99 R 91 39%
fq oF Idqq ATET ArqUET § AT
aw qfeq wwar afy famet st & weE
FY o, cArfT FHroT F agT dgAd F
arg =y gfexr widt & F7F 9v 9w
R AT & HET AT ¥ A3 a4 qATH
&1 TF fFar ar ) o a9z § gEs
faq  =gaT fIar wIT IgEr oF EuAr
A7 Wedy FIquEr 13T 9T @¥ Ay
foFar o | @ g9% wRw A ST,
fogTe ®7 ITerr, Wemw wiw AT, oA
F TATHI FT ITEAT HTAT & 57 WA
FT F0 @ 47 § | Twiaw § ars 1T
q Fgar =gt g f5 @ A 71 fusd
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[+t Fe1arg <1a]
g adt § wigt fF #THr swder g,
gt v #Fr@@ a7 aFy 2, A
F3-as  qafr @l IWT W_W O,
fagre & FTTa19 a9r7 ®1 qAT A& 2
FifF qa TF SET IAT ATAT H A
FTAT wF TF AN FT GwEamr gy
3, TF aF F15 S Afq w97 ¥
gt IT w7 AT fFge § g9t 78 #<
FEAT & A7 fHER AT ITT 927 &
AF-FUST AW HAIAT TRTINT FH
FHFFT H @3 AT TAFTAT 1 qSH| 9T
gF ey faar 37 § 1 97 aF 3w
frm? z0 @ F GEEAT T gA AGY
fgar srom, freg zo Taml & AS-
et w1 wrafawar qg@r & A qg
¥ 430 F1 fawra AT g 9HAT T
AT I AT ¥ 3w faes gu Tk
1, 78 3T vAW F AT F, fagre
& zamw &1 famge friqaar afesa
¥ owaT | 3H LA WS RTAT @
rr =AfEn ag =9 aE fFa 3 0w
Tq ¥@3 AaTaw ¥ 99 F Arg AR
Y & AT TR ET W g | fow gfraw
& «rferw o9 wAWSr § Iuw afirsy
Y FY, ITF WG S AT AT WA F AT
faw s & ffwa oY sms o @Y 4 &Y
afqaa & Jar § a1 9y A 6 ovf ghRae
F Aa0 g, @1 & gfamw & Aar § Suwr
3 gfaag 7 & 7 F A T Ay,
afares YT F5, 3 T AT F1 TAT G
F ) 9T WA AT FEAT S X g
¥ &, AT AT qATAg TF WF Afrre
F a7 afrs oy S AT AT F A H
&, T JET AZ qATAT AR FE AR
TAW F——F ITH A JET AT ATEAT
g 1 Ife oo Y9d WAt 77 0% OF
sxfFa Arfas T8 3 | o9 W3 qIT
FT a1 TTHT q1EF, fo & S A=
T W 2, ITRI——afmss St W T3
5T v famifear o e 9t 7 a0 S

[ RAJTYA SABHA ]
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AAT AT FT AT ZHT L | B q%AT
HEAT E ¢ T 7 TomgaTe ¥ sax
TR AT KA THT AW @ & @
4T, 30 AF To @ qL@F B TAT AT,
wad ¥ & &1 @ At Afew e
¥ I9 A9 F Ta7 A%< TS ¥ a0 A
A FT I I F FH a7 T T
2| i Ig &R § 27 7w adr @
W ! zufae fr azig 2ars F fafeq
Tt 1 qW FW F G ALTET @T
=11 afe g5 & agqw § ug FregmEl
TE A & fegmam & g7 R
TG 20 AT §o TWT FIAT &1 39T
qIuT |

ARONY STGRIETY WEred, |
O O arq FFA AT £ 7 o
qATT F HIX UG G G  H
giafaar 9w W@ & 1 @ Qv &
SAATAT F1 A | THET & A F
g F AT g TIE G | WS
TEATF F WAT ¥ WS, %1% AT FgY
T gEd, A AT @Y F, 77
& @aq § =9 9rEe, fesdT & @uA
¥ o 12O, @A F7 AT F) F1S TG
IFTIT ART B 1 WITONT  IUFATETET
(Time bell rings)
ARET, W&l #RIET & IWIT 9T G AE
IM | WET WERT & faw gg wvr
T2 &aT f5 7 ooy TIr w10

PROF. MADHU DANDAVATE: gir,
I have a suggestion. 1 am prepared
to reduce my time for reply. What.
ever time is requiredq by the last
speaker may be given to him. Trea-
sury benches have no objection at all.

St FEUATT TR IAAATETN
AgIEm, T WS gHeAT § A I WAl
T 39 & f wd@ers &) arwarmer
& TEA ¥ T TMF gHeAT F1 AwAr
gfrer wdr § sqar g, wEw fagd
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JrAYAr FZT A qEf AT F gz g

o T3 aGET Fq9qT GIFL FT FA FUN

“E

% faq 397 & 01T 98 awd fage
q fgrgeqia A7 qIAM FU G E 4 F
FHIAT ATEATE, IF waArag 797 Afwsra
FT g T FF, gicw g Al F1 ATS 7
F faw, 7@ aga1 8§ M A4 wFET T
g & afl wrga, 9% 919 F9E & )
FHag qiEf STy qEf 2, qurearEr
qref &, Fg F T G AT AZT 77
g® Hfd 7R & faw o 3
FH AN FT THRT | TER  FAT
I AAT A AF FP IAT F @R
T GATENT 8, &H § F7 IT HaAT F1
g q7F Fr 9T fAIRgRET 99 T3¢
aar =ifgg w7 Tw g qrfad
48 & ST § 99 I AT FEA A
FE g g &\ Ay wgAT A8 & R
W3 FEIAMET fggEa & w@E way
F TIANT A3 @ F M F 3 =IHA
I FFT TH AW A4Y 27 9T qF 9%
1974 T STATA FI {E(T KT T A 7T
X | FAT aq F A7 g7 ATEAT
g W3 w47 7 faw-daade wF@ F
far =T T dargr ¥ gErfagEr
AW F ¥ W@ wamg § e aA
F far fegrddes FFdaEr T F@
=ifgy 72 afg ag 37 F1E7 F1 AgF FT
TET 2 J0 & I WA WFrgT & AW HLAT
g % 3 fgrgear #1 smar #1 a7 qa1g
W &1 9g gHH F12 F fems a9
¥Tg-lg ¥ T T dIT o &1 gheAd
FaY 1T F 39 F f9F wa sy w7 O3
FL AT 3 3 Frar 7g frosd 92 agw
qHT- |

T . §
]

TF Afqw qrT FF & F w94 A
gH FIN | FOAT Tadde T TS
fafp2fea fewred sHtaT T a1 7l
Iq ¥ 1 fawrfed #r F 39 fawf
Y sfadr sfga widy & dfaqsa

[6 DEC. 1977}
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Tt fmar g1 ;T I fawrfewt w5
N qwEaw ¥ qwfEar & 0 o3z
IEIN UF R aIT &7 & | ofET g5
F g9 §1 47 agA g fr T 9d A
& UITqF qF & AT 7 9aT & Sfafaf
1T st & Sfafafy w7 wogdd
F ufafafy =& @ o7 & a9 o =g
9T AT gHUT T USRS FAT @IAT
1T a8 F1E 1% FIW 77T T T697 & !
gx fa¥ § 9zt § fr W@d F1 sgaear
F1 3% fFaT o1F | X9 FY gHEATHT Y
qF FW F @AY g FET oHER
faonT SIrF o7 ¥ FAIUAl F7 1974
F1 gl AR A1 Q0 AT @ma o oufe
TUIAT HET I HT G AECT FT G
HEl FIA AV TEATHRT T FT AT GATHT
¥ T qTH qTOF I F) FFAT FT T
ZIEAH § [T A A AT T |
THE VICE.CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): Yes,

Mr, Avergoankar, you have five
minutes to speak.

1 Ao Fo AN HEATTIHT
(FgRrez) @ W@ ATAE &Y, WA
FAWT FHIT AT fAE 9T A 9T T8
ST M1 A Wi & g F onares
SATRT gAY TG T L F I I g1 agt
93 TGEAT | IT HTHIIGT &1 UF HgH
wfear § #1% farg ¥ fan o
& GEraga s & far o qurEt A
Z AT 39 Y aug § faw afar ¥ 3=
faradl & s@ oftar &1 fww gar §
T 37 ofeqr § i F1 AT A
fasar g A< a7 &1 $efeae gaqqaz
g1 Srar § AR q@T F AT gAGIT AT
oy § ~
[The Vice-Chairman (Shri H. M.

Trivedi) in the Chair]
XA F g & H Y gHEA g€ ¥ 3w Ay
foaga asedae ) f&yr a1 gwar )
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[ =reo S smam waTniaFR]

TUEFY ST HT WAUHT & ITL A gH F1E qF
T rafFr g g vl g fos g &
QEAT IT F FATT 8 [ AUET =1
ATATAY FIFET ISy § AT QNG &0
HEAT 24T g OFY & fw 7 agt wrar &,
F1% Wt fafqe< &1, 39 %1 a8 Ia1 &9
g | T AT S IS § 1y A
ag 39eaT g3 gt a1 WX ' W 9g
grew ¥ fasdt 1 o 99 § 927 Y W™
#T fafrea? #1 97 & 44 727 2 =7
ga¥ o fafaret avd & w16 qftada
gyt & faagw o@rg mrgdr g9 Ay
TG Y | "R 9T ag famgw A

A w0w @s (qErasg)
39 ag fafieeT a7 a2 # )

PROF. MADHU DANDAVATE: Not
with your grace and favour, Madam.

T qIo Fto WA HWATTRADT ¢
& g @7 £ % qoeaw ara #) F
=41 |/1fgw |

¥ Y g §Y Y & SEET ew
¥ IR AT FE FIT FUETE FIH g
TET AT T AT |

ST AT4S §3T 91g4, UHo qiSo
F1 S AEIET Fre fomr qav @ Swwt
ATAFA AF JATF T ATSIET FT8
A& IAHT AF 9T FTE FZF & | OEY
FOTTAT | q 9T H G A7 qT 4T
T H GAATTIG F1 973 Foham 71 aqitw
I & fody QIS & aqs< a8 @ AT
T TAE & GIY TTH WA A ot
FE& HATTAT F TS FHAT 3097 |
g feafy v at Tor arfady & g@w
T AT AT FEgAr & B Iq FoW
gsfafaeg e § Sust 3@ st A suay
gAT GgA T g | Tl F qEAr ¥

[ RAJYA SABHA ]
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feeeft At 1 10 s F7 gfew g ¢
wEl W fF Fread {1 A AR FT AR
ToUF ARNFE AT A ) TE-wG
W@ & s & us ™ g9 € 72
AEIF WA & FHAY AT FEER
AT § WX TG G ASATRT AT
g1 w9 @ FHAY AT AT F AHA
&1 39 gfew 5<% 9 F1 U3 g 919
FARTT %Y AT Fg TFa § ¢ ustfaew
1 a8 19 & W g % 5y e
Y% a7 =T AEF F WA F AT F 4
wefafredam & a & gum day & o
AT AT '

Tadr a1a 4g & 5 T w39 FRy
#t (o ¥ fired go aat & a1l 7 70
war § 1 QEY i & aga & ey &,
AfFT I & FAT AW AT TEA HH
21 foil g A7 waAw § AT 7S
FAXFAA TR FAT A G | X FEATE
qIE FIT § ATSATST, AL FT AT
frogr g gemET %, 9EE AR A
Zugad ST FT FTRT AR & FIEH
TR F TN FT IH! FIH A A7 {oAv
AR A AU FE 1 EH ITTCHET
% {5 ag ugrase & o W&t § S
Y F73 & fF S9F SUTH H Tt I
1578 ¥ T GUITENT | FEA TEAL
FAAT & forw wgTrsT Y Swar aref &
sreaer #ff To TWo STHT ATEH H1 F2T
T Hr e qHo IFo AYBATIT &
AT Mfaee a1 w0 5=y aTEr s
F ART STAGHTT ATCAT Fgq & (7T
war qEf & ofF ¥aT A € 39 @
AIgeT & FRER Saar 9Ef F U O
ST KT FAIFEIT FHAT AT 2 4 R
ZFEY FEr g, I T EFIIH
wyemErer fasm ofaz & 4T §
Fqreew foar & agew wOEAREr #
TRl 9% S TR & AR g g
9gdl TR §  HOX AT oY, S
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T HE qE FGA & AR A ITHT {qawe
A AL AR == qAw AT TG
SArd gIRT AR 43T AALT g%, g
agr, FITF ag s gAr a1 fw g9 &7
30 FU3 FT IriaT= FAT G397 HIT
FE AMqTT 4T F f9¢ go a9 @ ¥
MY ST AT GFAT K7 a2 93 R
T FAT o0 FAAE ST ST X AAZ
FATLAT | IFIT T8 71 gt & (To8
&3 ® 3@ f5ar 911 3W FHR AT
qur F3 & f13 gaq fady gad afa
FI ST HI FIAT FT T IF  FTH FI
ST § I TU FTATFT FHAT AT,
ATFA gH A F17 § AR 4 |
qd 7y 9% § fF wamie g7
Az 9w gk & a3dr & a3 aEq
frogrgar zwrET &1 AR fefegwm &
3 ArgA fas1a F AT 357 A0 /GO
AL TAAZ A FT AR FT ¥
F4 TEFT g9 &l FT oA §04,
FfFT 7z war as A fearaarg
&3 &y a2 fraty F7 arg qt g7 o,
T aF §g oy 937 fRar wAar § 0 o
ZozAT S T 7 KT FT YOG
fzar a1 | 77 AR § 97F FARIT FT
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— TIE ¥ gh W1 sacferwarg =g

o & J70 9T AT AGATE | 2HF 42
FZr war & f7 a9 75187 A qE F
FAT 9IF TIFT FIT F F9T 97 g9
FIA FT FqyFrad fzar war qr 1 =9
IFLHTIGHRT T ATT F7T 977 AATTZ F
FIqGE GATAT AT NS F wpa< frg
adF ¥ FW LT &1 § gAwAr g
f& w1z /97 7057 7IN FraFaAT,
WUFRT AT FIa00FF FT TG0 393
§ wifas & wia s gare =i & foy w30
ar A0FT ®1 7 ITRIT F AT FIRT

o TARATTATIE T ARAT L F AR

-

gfaar & 705 w87 {5 [Tt a5
gaa ¥y I@d F T T gA RN
FOgr 9T W ai@ g A 9F

[6 DEC. 1977 ]

|
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qrgEg & 9 T wes  fgAm &
Yk § ITTHAT® | ;IGT 9T ATql
F1 Fama fgar fqasr sag #wiw woF
S F A 9@ 4 | A TIFL R
agaTzE )
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F F1gar g fF v 7m0 & ST aTely
g saFr gfaamn &t aww  @EarR
R EE SRS ISGE S EERIGIEIC)
wFgaq st arfeat =ar § woF faF
§ I qATRATE AT E 1L qg =Teav
g for 1T 50 ST T ST FAT E )
TR 7 & fira 7g @ § fF ngraer &
QMY AT AT 8 | WEIAE & FIFT
T HIUBATST FT SATHT agq fIesT
gAT R | WA FT FATHT fsrmw &
wTaga @, zafaq fFam § g8 @
TXE FAAA T FIAT 7 HI ITFT F1§
fawra adf g awar | & Fiww FY A
BT 1 w0 F g TqF ATIT 9FF
graqRAr AT IR A | F9E TI3THE
% 737 ¢ 97 » FHamty faudy i @
frfazzx & a3 Ta%7 /9= F fqar a0
qr7

Wo Wy qweaAX : §  AEAT
gz #1 3fgar ¥ fao ag aFgrar
TrEgar g fF carfan #ma 3 af s
gaaT g g faar §

St FTo o AMATT  HATTIEHT ¢
TIqN Jg SraATET & AT ERA! a7 &7 [
AT AT AL EEE 1 W AT &
f& o9 wgre ¥ , 39 fag "gre
F X F AT T 77 F fag Fo Mfsd
gV a2 AG) FEd % HT T TATH K
a<s Fw eq7q Ffwa, afea S foes
g3 § IART s fadwsT & sqer *F
FY TELT |

aifEz # =t qeag N A Frgm s
F AT A LA HT TS ITATCIAFI AT
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[4T AR oFTo STATT  ATFTHFT]

FL TF QO F ag AT & Ay Az
ATATE F TEAY TF TR g% ¢ TAFT FH
4 T O& fFr I Ak @A 4™
ag SrAar Arg fF @ arw & faw
T FR AL A A AT FTAY A A
foasT AR = gHo qHo ST W Ay
mfaez 9TE F aw 7349 B qv 99%
TR AT T FL @R ¢ A gEAST
g f% AT W AT 9T TR FEH GA
TR AGAT 97 T FGT | HIT A
FOF F AT AT A J1TS FIN
FY TFAH §, ITHT g FIN AT FAX
FYSAF | IHE ATH AT S A WS
g @ & e ¥ ga1 1 T ], SEH!
ferpraT sy wtE WIT 2H 39T FT W
qra 27 §, safed ar av 5@ awg fifag
TE AT 7 gHEAE B 79 FW ¥ A9
HIE 319 FIH IBF |
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TAAT &1 FEFT H HAAT AT AT
FLATE |

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): Mr. Vice-Chairman,
Sir, I would not have ventured to
speak but for the fact that, though the
scope of the Resolution is very limit-
ed, the representatives of different
States have put in their claims regar-
ding their own requirements of rajl-
ways. I would just like to ask my
friend Prof. Dandavate what he has
done about the conversion of the
Bangalore-Mysore railway line into a
broad-gauge 1line. That is No. 1.
Another one js about the extension of
broad-gauge line from Mira] to
Bangalore. These are twp important
lines about which I would like him
to say a few words. And, also, I had
suggested—I have been guggesting for
years, ever since Mr. Hanumanthaiya
was the Railway Minister—about a
loop line frem Kadur passing through
Chigmalur and Saklespur to connect
the Hasan-Mangalore line. At one
time, they said that it was not a pay-

[RAJYA SABHA]
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ing line and so it could not be taken
up. But, now I understang that in
respect of backward areas some policy
review is to be undertaken, 1 would
like him to consider this, line also as
it is also in backward area.

Sir, so far the Resolution is con-
cerned, this Railway Convention Com.
mittee has continued the recommen-
dation of the earlier Railway Con-
vention Committees and it is only a
matter of acceptance by us of all these
recommendations. Of course, the
Railway indebtedness has increased
and my friend Prof. Dandavate has.
done his best to see that efforts are
made to reduce it by about Rs. 60
crores; I hope he will be able to do it.

Sir, Shri Kalp Nath Rai was com-

plaining about another line and
Mr. Avergaonkar said that Konkan
line should also be there. We must

have a dispassionate view and see that
railways go to different lines. We
should not say that it should be sanc-
tioned in one particular sector and
taken away from another. The same
allegation was made against Mr. Tri-
pathi at his last Budget—I am not a
party to such allegations and 1 would
suggest that we give up the iSea of
making any allegations that prefer-
ence are given to new railway lines
in places from which the Railway
Ministers come from. They have the
entire country to look after. Tt is
better that we have the country as
such in view and let us not confine
ourselves to the objective of getting
lines sanctioned early to particular
lines in our States. Of course, we are
here to demand exira railway facili-
ties for gur own States, but let us not
talk about preferences.

One other point I woulg like to
mention here is about the thefts in
the Railways and the enormous
amount of money which is being paid
bv the Railways for pilferage. Greater
attention should be paid to this ques-
tion.

More than this, T have got nothing
else to say. I only congratulate my
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handled the Ministry as well as he

w_ Could in the difficult situation.

—

-
-

SHRI KHURSHED ALAM KHAN:
Sir, one thing about the re-structur-
ing of the Railway Board which you
have done. You have reduced the
number of Members of the Board,
but....

PROF. MADHU DANDAVATE:
You have referred to that already.

SHRI KHURSHED ALAM KHAN:
...one impression which I could not
tell you is that ‘the Minister reigns
while the Board governs”.

PROF. MADHU DANDAVATE:
You are free to have your opinion.

Sir, I have given a very patient
hearing to rational as well as provo-
cative references in this House and 1
must say that I appreciated and
enjoyed them. Sir, as I made it clear
when I moved the Resolution, the
scope of the Resolution on the Rail-
way Convention Commitiee is extre-
mely restricted. When our f{riend,
Shri Lakshmana Gowda Ji, wag in the
Chair, for a moment I was waondering
how was it that but for everything
that was said in the Resolution, every-
thing else was being permitted. But,
then I realised the secret when his
turn came and he brought all sorts of
extranecus 1ssues. I realised that in
anticipation of the issue which pro-
bably he wanted to raise, he permit-
ted the other Members to raise extra-
neous issues.

Sir, as I said it very clearly, the
scope of the Railway Convention Com-
mittee’s Resolution is very limited.
The debate began exactly on the lines
on which it ought to have begun, and,
therefore, I must say that as far as
our friend, Shri Khurshed Alam Khan,
is concerned, he restricted his com-

.ments and observations almost to the
ambit of the Resolution, and even the
little diversion he made, he made it
in such an artistic and simple manner
that one could not suspect him to have
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crossed the jurisdiction of the subject.
Sir, he said that ag far as the recom-
mendations were concerned, almost
the entire House has welcomed them
and that there were no two opinions
on the Resolution. As far as Shri
Khurshed Alam Khan is concerned,
he tried to point out to the House that
though what has been done is quite
commendable, in spite of the time
that was available to the Railway
Convention Committee, other issues
which ought to have been taken up
had not béen taken up. I would like
to point out to him that as far as the
Railway Convention Committee’s
work is concerned, we are trying te
divide it into various phases. The
Chairman of the Committee has told
us that he is giving priority to certain
subjects, and the four items mention-
ed in the Introduction, namely.

222"

1. Personnel Policy and its
nistration on Indian Railways,

Admi.-

2. Role of Railways in Indian eco-
nomy—perspective for the future,

3. Corruption and Malpractices in
Indian Railways, and

4. Passenger Booking and Reserva-
tion, they are going to take up only
in the first phase, And on the speci-
fic issue that he has referred to, I am
one with him. He wants the question
of financial structure to be examined
in depth. That also is my opinion.

In fact, though I am in the Conven-
tion Committee, it has been a demo-
cratic convention that in order that
the proceedings of the Railway Con-
vention Committee should not be
begged down by the official point of
view of the Minister, as far as possi-
ble the Minister should keep away,
and if, after making my initial obser-
vations in the Committee meetings I
kept away from its proceedings, T
wrote tg the Chairman of the Com-
mittee I did not want the freedom of
that Committee to be fettered. away.
I do not want c¢fficial interference
even in the form of observations of’
the Minister and after making certaims
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initial observations, I keep away from
the Committee.

But anyway, he has made the
suggestion that the financial
structure should be examined
in depth, We have tao see what
changeg have to be made in the en-
tire structure and for that certain
costing structures wilj haye to be
examined, as far as the question of
Tolling stock iz concerned they will
‘have to be examined and while diver-
sifying the various resources, the
‘question has to be analysed in depth.
‘That particular aspect and the con-
Crete suggestion which he has made
will be examineg in depth.

There were references to indebted-
ness and they were perfectly relevant.
In fact, the question that can be legi-
timately asked is: Were the finances
quite sound during the previous years
and did the finances continue to be
very sound during the last six or
seven months? I may inform the
House that as far as the last year’s
performance is concerned and even
the budgeted proportion for the six
months is concerned, we are already
ahead of those projections. What
exactly is the financial position today?
What is the position of the gross earn-
ings of the Railways today? From
April to October, 1977, the gross earn-
ings of the Railways, thanks to the
contribution of the Railway emplo-
yees, has been Rs. 82.5 crores more
than those during the last year when
‘the performance was sound. We are
Rs. 82.5 crores ahead of the corres-
ponding months, April to October,
jast year. Not only that. I had made
certain projections. By the end of
March, 1978 T had projected a surplus
of Rs. 325 crores. And we
" have waorked out the Dbudget
proportion for all the months, and I
am very happy to report to this
"House that we are Rs. 43 crores
ahead of the budgeted proportion for
“the period April to October. I do not
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want to talk about {0 whom the credit
goes—whether it goes to Madhu
Dandavate who is just a rubber-stamp
that is put on everything that the
officers prepare, or it goes to the rail-
way employees or it goes to the
consciousness of the country or it goes
to the vigilant Members of this House
who, from time to time, have been
keeping a vigil on the functioning of
the Railway Minister and who, if one
is going on the wrong track, try to
bring him on the right track so that
just as the trains are derailed, the
Minister himself may not be derailed.
Such vigilant Members might also be
responsible for that. I do not want
to share any credit. But I want to
tell you that this is a fine perfor-
mance. And I wish tg make it clear
that from month to month, for the
last six months, the trend has im-
proved. There is not even a single
month in which the gross earnings
have gone down; constantly they have
gone up. Initially they were Rs. 44
crores more, than Rs. 54 crores more
and now they are Rs. 82.5 crores
more. So, continuously not only is
the thrust in the forward direction,
but every month the gross earnings

have been moving in a forward
direction.
Now, the question that may be

asked is, if this is the sound financial
position, why is jt that the Railway
Convention Committee has been re-
quested to give the reliefs that were
available in the previous years? And
there the question raised by the hon.
Member who initiated the discussion
gives the answer. The indebtedness is
growing. We are a capital-heavy
industry, a capital-heavy enterprise.
And as a result, because of the various
types of works that are undertaken,
you will find that continuously the
indebtedness in the Railways has been
increasing. Here I would like to place
before the House certain facts and
figures. In 1974-75, if the actuals both
due to the Development Fund and the
Revenue Reserve Fund are taken into
account, then the total outstanding
has been Rs. 379.75 crores. In 1975-76,
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the actuals have been Rs. 460.04
crores. In 1976-77, the Budget esti-
mate of the indebtedness was Rs.
491.50 crores. For 1976-77, the revis-
ed estimates were Rs. 461.99 crores.

The actuals for 1976-77—the latest also

also were 461.99 crores, For 1977-78
the Budget estimate is Rs. 471-12
crores. The revised estimate for
1977-78 based on the actuals

of 1976-77 is Rs. 416.76 crores. Simi-
larly for 1978-79, the estimate was
Rs. 419.15 crores, So you wil] find that
due to the various factors which have
been mentioned by various hon. Mem-
bers, the figure of indebtedness is
quite high. But I wish to inform this
House that as far as this indebtedness
is concerned, we are sure that the
indebtedness which was Rs. 461.99
crores at the end of March, 1977, is
now expected to be about Rs. 375
crores at the end of 1977-78. So we
are trying to arrange things in such a
manner that the level of indebtedness
is reduced. But all the same, on the
basis of the various figures that I have
quoted, there is going to be a trend of
indebtedness that is going to last for

some time. We have to co-exist with
this indebtedness for some time.
Therefore, whatever reliefs were

available in the past have been grant-
ed by the Committee. I am happy to
state that there was complete unani-
mity in the Committee on this matter.
No matter to which part of the House
the Memberg of the Rajya Sabha or
the Lok Sabha belonged, the Commit-
tee was unanimous in recommending
this. Therefore, the dividend that has
been available after 1964—the 6 per
cent dividend—will be available and
we are thankful {g the Committee for
having recommended that.

As for the question whether the
Railways are a utility service or they
are a commercial enterprise, this
question was raised by Shri Khurshed
Alam Khan, Now, there may be
certain sections of our enterprise
which have the characteristics of both
a commercial enterprise and a utility
enterprise,

1484 RS—8,
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Just as in our own Consti-
5 p.M, tution we have the federal

characteristic and the unitary
characteristic and it is a blend of
both, in a similar manner as far as
the railways are concerned in the
present social and economic condi-
tions, in the present socio-economic
set-up they are performing a certain
function, and we cannot allow the
railways to get rid of the utility and
essential aspect altogether. There are
definitg needs. There are needs of
the economically backward areas.
There are suburban passengers. We
are actually carrying the freight
traffic far below the cost. We have
to carry foodgrains and raw materials
from one end of the country to
another. In a country where certain
sections are economically backward,
industrially backward, and certain
areas are advanced, certain areas are
in agricultural surplus, certain areas
are backward, there will be need for
movement of foodgrains and raw
'materials. Therefore, we have to
carry certain materials and commo-
dities below the cost. There  comes
the utility aspect of the entire rail-
ways. There is also the com-
mercial aspect of the railways.
And there has been a blending of
both. It might, in times to come,
probably as in some of the European
countries and in countries of Asia, be
possible for us to change the entire
composition. But at present it is like
this. ~ That is the reason why he
rightly raised the question of social
burden. He raised the question: How
exactly is the social burden carried by
the railways? Here I have already
answered that question some time
back. Unfortunately today we are
lifting a social burden of the order
of Rs. 214 crores. And what exactly
15 the break-up of this social burden?
We find that loss on coaching service
including suburban trains is Rs. 125
crores; loss on carrying low-rated
goods—foodgrains, salt, edible oils,
fodder, fruits and vegetables—comes
to Rs. 62.9 crores; uneconomic branch
lines cause a loss of Rs. 25.75 crores.
Thus the entire burden is of the order
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of Rs. 214 crores. So these are the
realities of our economic life which
we have to face. We cannot just wish
away the economic realities and then
talk in terms of wWhether we are a
commercial enterprise or whether we
are an enterprise which is based
purely on social utility and essential
characteristicc. No doubt there are
certain parts or areas where whatever
their social burdens, they are lifted by
the railways alone and io that extent
their financia]l position is better. But
that is because the fraffic pattern is
such. With a better road transport as
compared to the rai} traffic, even in
those European countries like Ger-
many and in Asia like Japan, the
railways are run in loss, after the
social burdens are lifted. So this is
altogether a different proposition. This
is one aspect that 1 would like the
honourable House to note.

Then there is another aspect and
that is the reorganisation of the Rail-
way Board I do not fee] embarrassed
nor do I feel hurt when some of the
colleagues who worked with ys for a
number of years together and seen
whether we were capable of becoming
stooges of anyone, are coming for-
ward today making accusations. Let
me tell them, we have not made any
digression. We have always remained
loyal to one cause, one organisation,
one party. With the change of for-
tunes some of us have not changed
the grganisation; we have not changed
our attitude; we have not changed
our way of life . .,

9" SHRI JAHARILAIL
(West Bengal):
people there.

BANERJEE
There are some

" PROF, MADHU DANDAVATE. 1
am just talking about ourshelves
because a reference was made to this
effect. Therefore, let me tell you that
I am not at all embarrassed by some
of those who lived with us and who
worked together with us in our
movement. If they themselves have
understood us like that, I will not be
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wondering it others misunderstand.
But the tragedy of our life is that
those who had not worked with us
for years together, they did not cast
aspersions on our bona fides; it is
only those who worked with us, our
comrades and colleagues—probably a
convert is more radical—it is they
who are trying to cast aspersions.
Even then I do not feel hurt. There-
fore, when such aspersions were
made, I never got up in the House; I
never tried to challenge their accusa-
tions. Let me tel] the honourable
Members of this House that in that
context when reorganisation  of
the Board was tackled, we were
told, after all, these are our old re-
commendations. Ag far as the Cong-
ress is concerned, ag far as the old
nationalist movement is concerned, I
am one among those Who believe in so
many rich traditions of the past. But
I am not one among those who take
the attitude that if the Congress has
adopted one particular posture in a
particular period, we, in order to ap-
pear more radical, must stand exactly
on the opposite gide, That has never
been the attitude of the person who
has been leading this Government.
And, therefore, I am not interested
in this negative attitude. In fact, it
Wwas agonising for me to find out that
some of the recommendations of the
Administrative Reformg Commission
were not implemented earlier, Sir, the
Administrative Reforms Commission,
which was once headed by Shri Mo-
rarji Desai and then by an equally
competent man, with all the Parties
co-operating with them and all the
trade unions of the Railways appear-
ing before them and giving their own
evidences, and ag g collective wisdom
of the ARC and the Railway Unions
and others formulated certain recom-
mendations. What is the use of say-
ing “It was we who formulated those
recommendations”? Who  prevented
you from seeing that those recommen-
dations were implemented? In fact it
has been your grievance alsg that they
were commendable recommendations,
but they were not implemented. Now,
you must give at least this much cre-
dit to the Janata Government be-

SREI SR o
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cause it is we, the Janata Govern-
ment, who have implemented some
of the best recommendations of the
Administrative Reforms Commissions
which were pending implementation
for long, and we are trying to imple-
ment them to the best of our ability,

I would like to offer this informa-
tion to the House that we have al-
ready made certain structures com-
patible with the ARC recommendat-
jons. We have at the same time said
that certain powers will be taken
away from the General Managers and
given to the Divisional Superinten-
dents ang some powers will be taken
away from the Railway Board and
given to the General Managers. I want
the Minister to concentrate more on
policy matters. Therefore, I am also
getting rid of some of the powers, both
administrative as well as financial. I
am sorry that instead of understand-
ing the spirit of that particular aspect
of the recommendation, you are fry-
ing to ridicule us by sdying that the
Railway Board is still powerful. T do
not want the Minister to worry about
the trifling details, I want him to
deal with major policy issues some
of which were very successfully rais-
ed by the hon. Member who initiat-
ed the discussion. The Minister should
have adequate powers to formulate
policies and see to their implementa-
tion, If he is to aitend to problems
of transfers of ‘A’ from X to0 Y or
another person from this place to an-
other palce, ang if he attends to in-
dividualg cases, much of his time will
be lost. Therefore, I want to tell you
that this aspect of railway reorgani-
sation is very important. Naturally,
Shri Yashpa) Kapur has raiseg the
question. What place the trade unions
will have in this reorganisation? 1
want to assure him that both the re-
cognised federations have made a com-
mon demand, You know that we have
a Cornorate Fnternrise group This is
one of the forums for participation of
trade uninns in the railway admini-
stration. What ig the gtructure nf the
Corporate Enterprise group? It has
the representatives of both the reco-
gnised fedgraf'}ons; it has the repre-
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sentatives of the
Officers Associations;
the representatives of the Railway
Board. It is not as if the Mem-
bers of the Railway Board only
are sitting in this, All the
bodies are there—the representatives
of both the federations; the represen-
tatives of the federation of Officers’
Associationg and  representatives of
the Railway Board. Both th, railway
federations have demandeq that in
order to make the participation and
discussion more effective, instead of
keeping it at the national Jevel, it
should be taken to the =zonal level
Now, we have already taken it to
the zona] level, T will give one con-
crete illustration.

Recently the question came uyp
about Rs. 15 crores which were grant-
ed as additional grant for the welfare
and amenities of railway employees.
The trade unions felt that if the ex-
penditure is left only to the mercy
of the railway officers probably the
railway workers will not be reflected.
Both the federations interpreted that
point of view and un-recognised union
also pul forth the game point of view.
Therefore, we gave directiong that at
every zonal level the CEG must meet
and discuss threadbare the problem
how the expenditure is to b2 incurred,
This is how the problem would be
solved. T do not take credit for my-
self. The credit goes to both the fe-
derations who made this constructive
proposal, That ig how we are {rying
to make the participation of the rail-
way uniong more meaningfil at every
level of consultation and implementa.
tion. This is the modus operandi that
will be cvolved,

I must now make a reference to the
National Users Committee. Shri An-
and rightly mentioned that there are
representatives of the users of the
vailways and therefore their view-
points must get reflected. Formally
ithey used to meet informally. Now,
representation on this committee will
be given to Members of Parliament.
It is the Parliamentary Affairs Mini-
ster who wsill take the names from va-
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rious Parties in the House. And, Sir,
they will be represented on the Na-
tional Users’ Committee, Then, there
will be a Zonal Committee and then
a Divisional Committee.

SHRI KALP NATH RAI: When?

PROF. MADHU DANDAVATE: In
the morning you were not here, I have
already given it in the time table. I
do not insist that you should always
be present in the House. I have al-
ready mentioned this, Some Members
were unfortunately under the impres-
sion that we have already abolished
the Users’ Committees. They have not
been abolished. From both sides of
the House, there were complaints and
representations that these Committees
have pecome outmoded, that they must
be revised and so on, It was also said
that new Members of Parliament have
come and, therefore, it is better that
they are reconstituted. Therefore,
these Committees have not been abo-
lished, but they have been reconsti-
tuted. These Committees wer, dis-
solved ang they hav, beep reconsti-
tuted ...

SHRI JANARDHANA REDDY
(Andhra Pradesh): The circular is-
sued by the Railway Board itself has
used the worg “abolished”. It was
there in the circular and I have seen
it.

PROF. MADHU DANDAVATE:
But, at the same, time, in Parliament
it was emade clearly myvself and it ap-
peared in the press alsg and the time-
table was also given,

SHRI JANARDHANA REDDY: But
in the circular it was there.

PROF. MADHU DANDAVATE:
There might be some bona fide con-
fusion. I am glad that at some stage
the confusion ig removed, Therefore,

from _January 1978, the newly
recon§t1tuted Committees wil] start
functioning. Generally, on these

Con}mittees, the ratio of non-
officials to officials will be 3:1, There
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will be officials, but, at the same time,
there will be non-officials also. There
will be representation to the trade
unions, there will be representation to
the passengers’ associations, there will
be representation to the Chambers of
Commerce, there will be Users’ Asso-
ciations, associations for settling claims
and so on. So, all these will be ade-
quately represented and whatever re-
presentations and suggestions have
been made by MPs, no matter what
political party they belong 1o, we
have been taking into account all
those suggestions and representations
that are made in this connection.

SHRI DEORAO PATIL (Mahara-
shtra): What about the farmers?

PROF, MADHU DANDAVATE: In
the morning I made it clear that there
are some organisations which have
not got any representation ang they
are also being included. So, all the
interasts, the working class, the agri-
culturists, the commercia] interests,
the users, those who have to setile
claims—all of them will be taken into
account and all these Committees
will be reconstituted,

Then, Sir, there was a reference to
accidents. There has been a demand
for 'my resignation also. Sir, T was
in half a mind as to whether I should
take the House intg confidence and re-
veal to you and the House one im-
portant aspect relating to this demand.
I have taken the permission of the
Prime Minister of the country and
with his permission, Sir, I would like
to take the House into confidence, Mr.
Kalp Nath Rai can still remember
that after he parted company with
me, my conscience did not get frozen
and still there is some warmth of that
conscience. And, Sir, after the acci-
dent in which my revered colleague,
Shastriji haq died, within twenty
minutes of the news of the accident,
the accident{ that had taken place at
Rewari, I went tg the Prime Minister
and offered him my resignation, un-
conditionally offered my resignation,
and I said to him that I did not want
to be the Railway Minister. There is
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a burden on my conscience and some
were under the impression that there
would have been no trobule on the
railways if this incompetent Minister
had not been there, as some of my
friends feel, and that everything
would have been all right. I say this
because some Members went {o the
extent of saying that try would like
to request the Prime Minister saying:
“You can put some other member of
the Janata Party as the Railway
Minister; so, remove this incompetent
man.”. Therefore, I felt that it was
better that with grace and honour,
which my political life of thirty years
has taught me, I should give my re-
signation. The day the accident tock
place at Rewari, within twenty minu-
tes of the receipt of the news, I strai-
ghtaway went to the Prime Minister’s
residence and offered my resignation
and I said: “There are no conditions”.
It is because I thought that there
should be no embarrassment to the
Janata Government and that there
should be no embarrassment to the
Prime Minister. For thirty years 1
have been in the political life without
even an element of power and until
my last breath, T will continue to be
in public life without any element of
power. That much of strength of
morality is still 1eft in me and, there-
fore, I offered my resignation and I
categorically stated: ‘“Here is my re-
signation.”. Now, Sir, he won't, I
believe, appeal to the Prime Minister
saying: “If Mr. Madhu Dandavate is
not prepared to go, you kick him out.”,
This is how one of my friends has
appealed to the Prime Minister. I say,
you need not appeal to the Prime
Minister, Madhu Dandavate may go
on his own. And, Sir, the Prime
Minister said: “Not only am I reject-
ing your resignation, but also I say
that you have the full right and powar
to announce in the House when the
question of accidents is raised that
you have submitted your resignation
and it is the Prime Minister who re-
jected that resignation.” Rest assur-
ed, my friends. Some of us are in
the political movement. Rest assured
that there are certain values of life,

. on and above the element of power,
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and, therefore, this step was already
taken by me without waiting for my
friends to come here to the House and
cast som, aspersions ang suggest fo
the Prime Minister that I should be
thrown ouf,

St FEqATH TF 2 FIOT ITTHT-
€987 HERT . . .

PROF. MADHU DANDAVATE: ]
do not want top yield till my speech is
over, I am not going to yield. I do
not want to yield, I will continue my
speech, I have very coolly listened to
every speech. T wil] not yield and I
will continue to speak....(Interrup-
tions) ... I shall continue my speech.
I am not yielding... (Inferruptions).

it Feqnag T : § qg fAdeT FAT
AEATE . ..

PROF. MADHU DANDAVATE:
According to Parliamentary conven-
tion, if anybody is not yielding, he
must be allowed to continue ... (Inter-
TUptions).

HAAY AN @M ;. FIAr™ S,
AT I A q31 2, 92 §1 g 9T

PROF, MADHU DANDAVATE: 1
object to this, The hon. Member has
the temrity to say....

L osRd /e @aE - §Y mrowr
TEAST FETE .. ..

(Interruption)

PROF. MADHU DANDAVATE: I
am not shouting at you. I am addres-
sing the Chair. I would never ad-
dress you. I am not shouting at any
Member. I am addressing the Chair,
that on hon, Member has the temerity
to say... (Interruptions).

SHRIMATI SAROJ KHAPARDE:
I have not said anything to you, Why
are you shouting?
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PROF. MADHU DANDAVATE: 1
am the last man to look at you and
shout at you. [ am referring to the
Chair. ... (Interruptions).

THE VICE-CHAIRMAN (SHRI H.

M. TRIVEDI): I am sorry. While I
am standing, why are you....(Inter-
ruptions)...You carry on.

1 FEUATT T @ HITLT IJTTATETET
wgted, § a8 Fga7 AT § 5 W &
oo o IF ¥ UF URNSE AT
foa®d o ordy qzm § ..

(Interruptions)

THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): Please carry on.

PROF. MADHU DANDAVATE
If you check the record, I never ad-
ressed any hon. Member. 1 address-
ed you, Sir. I want to bring to your
notice the remark made here that a
Janata man was.....(Interruptions).

Al aqw and : zezad «,
T TR q ATUT g ¥ a7 wEar
g1 AMEA FE T AT g R 7
A TAT AT

o {Interruptions)

PROF. MADHU DANDAVATE:
Mr. Vice-Chairman, Sir, if the hon.
Member has felt hurt, I give my
unqualified apology, because in my
life T have never been an uncultur-
gd . ... (Interruptions), If she has
felt hurt, I would say that I tender
my unqualified apology. I do not think

that anything more than that is neces-
sary.

'I'HE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): Please carry on.

ot FATT @ 1 A T aXE A
T ¥ E

PROF. MADHU DANDAVATE:
As far as accidents are concerned,
there was a lengthy debate in this
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House and everything T had to say I
have already said. 1 only want to
point out to you that already we have
taken concrete steps, and I am quite
conscious of the various concrete
suggestions that various Members have
made here. When one of my friends
from Maharshtra made certain obser-
vations, I did not take them as asper-
sions, because he had the pang of
agony in his mind and for the protec-
tion of life of ordinary people he made
certain suggestions. I want to point out
that we have already decided that we
want to deploy a considerable section
of RPF for protecting certain lines
which are vulnerable. Sir, there are
1300 stations in this country on trunk
routes which need circuiting of the
tracks. Out of that, 850 have been
completed, 50 will be completed by
the end of March 1978, and the re-
maining will be completeg within one
and a half years. Therefore, as pre-
cautionary measures, number one, we
see to it that a considerable portion
of our RPF staff is deployed for pat-
rolling of tracks; number two, we
will see that the circuiting of 1300
stations on trunk routes will be
completed, which will give us an ele-
ment of security.

236

Sir, an hon. Member asked can a
Minister or any one else refer to a
particular accident as an act of sabo.
tage? Sir, here I want to make it clear
that when one visits a site and finds
that fish plates are removed, one can
say that it appcars to be a case of
sabotage. And here in the case of
the Rewari accident, to which referen-
ce was made, now the preliminary
report of the Additional Commission-
er for Railway Safety has already
come and they have categorically
indicateq that it was a clear case in
which fish plates were removed and,
therefore, this is calculated move for
sabotage, Someone has said that
somewhere the railway workers have
said that the fish plates can get
removed automatically. Sir, remov-
ing the fish plates from the rails as
easy as removing the skin of a
banana. There is a definite techno-
logical arrangement. Therefore, the

B T - Rt
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fish plates can never be removed

automatically. A fish plate can come

™ out as a result of an accident or by

k5

some tinkering with the track. There
is no third method by which the fish
plate can come out.

"Thére have been referenceg to cer-

tain demands of the workers. Before
that, I would like to make a referen-
ce to two aspects. It is about the
Barabanki and Samastipur lines. As
far az these lines are concerned, cer-
tain allocations are made by the Plan.
ning Commission. As a Member of
Parliament, you yourself know that
further allocations can be made from
time to time. I will give a concrete
illustration of the Calcutta (Tube
Rail). Certain allocations were made
by the Planning Commission. But,
at a later stage, the Planning Com-
mission itself felt that due to finan-
cial constraint, it could not be given.
Ag far as this decision of the Planning
Commisgion is concerned the Rail-
way Ministry has little to say. We
are to be guideg by the allocations
that are made. Even when the Rail-
way Ministry makes certain alloc-
ations in the budget, it is always sub-
ject to the clearance of the Planning
Commission. Even for the total lines
that are going to be constructed next
year, we have to take the advance
sanction of the Planning Commission
and we have to make it up according-
ly. That is the difficulty. The Minis-
ter of State, while replying to the
question, has already said that we
are trying to complete this route by
1981. We want to give priority to
the backward areas ang in giving
priority to the backward areas, we
never think in terms of the geogra-
phical partiality. Whethey it belongs
to Maharashtra or Bihar or Uttar
Pradesh or Orissa, we will never have
that consideration at all. You can be
rest assured that we will not take
into account that consideration.

ot Ao Fo TNAM FIFWHAHT ¢

"I F g F 5T ¥ 98 qgrre §
qg M TE FLAFT E 102,
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PROF. MADHU DANDAVATE: 1

have made it clear. Why don’t you
understangd this point? It is with the
Planning Commission. I may tell
you thai as far as the priority that
we have given to certain routes is
concerned it is already there in the
budget. We woulg like to seek prior-
ity from the Planning Commission.
But unless the Planning Commission
clears the route and make subsequent
allocations, it is not possible for us
to make thiz allocation for a parti-
cular route. That particular line will
be taken care of.

st FOTA A ¢ WSTHAT  FTITOEHT
AT T I AT EFT gwr a7, ag @9
T AG EAT 7 coswe L L

PROF. MADHU DANDAVATE:
That is what I am telling you. Cer-
tain financial constraints are there.
unless we get the clearance the
amount cannot be spent. One peint
was made her, repeatedly It was said
that we are delaying the manufac-
ture of sleepers near Allahabad, It
has peen a manufacturing work in
collaboration with a German firm.
As the policy of the Janata Govern-
ment has been not to encourage fore-
ign collaboration, we are having it
examined whether this particular
manufacturing work in collaboration
with the foreign German firm is con-
sistent with our particular policy. Only
the earth work and other work is
siopped. 1 want to assure this House
very categorically that the work has
not given up. We have asked our
Board to examine that proposition in
depth and if we fing that as a result
of this, we are likely to incur finan.
cial losses, in that case the original
arrangement will stand and we will
not make any alterationg at all. This
is a clear assurance that I want to go
in this particular regard,

There are some other points that
have been raised. They are not at
all relevant as far as this particular
debate is concerned. But I can assure
the hon. Members that there are cer-
tain questions regarding the demands.
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Shri Yashpal Kapur raised that ques-
tion. Mr, Dhabe raised it. Mr.
Anand also raised that issue.
I want to inform this House that our
entire strategy 1s to delink the bonus
issue from the rest of the issues. I
have made the thing explicitly clear.
Nothing is being done behind the back.
We have formal and infromal talks
with the recoznized federations.
and unrecognised unions, We have
explained to them the position of the
Government and we made it expli-
city clear to them that we will try to
take up the other issues excepting
the pbonus and try to see what type
of solution can be arriveq at. As far
as the bonus question is concerned,
after the Bhoothalingam Committee’s
report is out, we will examine the
issue in depth. The general policy of
the Janata Government is to tackle
the problem of bonus in various
phases. ... (Interruption) you may ask
the question afterwards because it
breaks the link. As far as the question
of bonus is concerned, the Janata Gov.
ernment has decided to tackle the
question of bonus in phases. The first
phase was that whatever was lost as a
result of the emergency, for instance,
the mutilation of the original pre-
emergency Bonus Act, we restored
that and, therefore, all those who
were getting the bonus according to
the pre_emergency Bonus Act, as a
first step, they will get the bonus. All
that the Prime Minister told the re-
presentatives of the trade unions was
that along with them, you are not like_
ly to get the bonus, That will have to
considered after the Committees report
is out. Our present official position is
that only after the Bhoothalingam
Committee’s report is out, only then
the question of bonus to the depart-
ments of the Government like the
Railways will be considered in depth.
An(d there, Sir, the question asked was
that the terms of reference do not
contain this particular aspect. Two
hon. Members referred to that and 1
will give the clarification. I have
shown the hand-out to the trade
unions and they accepted, You may
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not agree with it. But you will have
to accept that when the Bhoothalin.
gam Commitiee was actually announc-
ed, the Finance Ministry hagq issued
an official hand.out and in that hand-
out it was very explicitly made clear
that this Committee is going to discuss
the issue of wages, income and prices
in depth. And only when this in-
depth study is complete—the words
mentioned in the official hand-out
were these—that the question of
bonus to all the departments of the
Government like the Railways will be
considered., It was categorically stated
in the official announcement that has
been made. It was read out in the
other House also. And I wish to make
it clear that in the official hand-out
issued by the Finance Ministry at the
time of setting up the Bhoothalingam
Committee, this particular aspect has
been made clear. So, Sir, these are
the points that I wanted to clarify.
Sir, there are a number of other issues
raised by some hon. Members which
are not connected with this and I do
not want to refer to them.

Sir, in the end I recommend that
the Resolution be adopted.

1 FEqATE T : AR ITGHT-
BT WEISA, U AT qFA [T § | SATFAT
FAEE 7 freg off Sav w=w # weAr
arauET aTEe & fou esfa & & 5k
ATTHT FRETY F fg 1978 T g0
F39 F fou wiefa & §, 598 FR it
T FHE @I 7

PROF. MADHU DANDAVATE: I
have already clarified that point.

Ll

Y F7q AT A : gEY GAA I
& FF ot w33 €Y fraer, w0 $o TR
¥ o, uwsE g § faad dm amedt
HT T, FAT IA HAT WAZT TIN5
THHT FIIT T & 7

SHRI JANARDHANA REDDY: Sir,
1 want one clarification.

THE VICE.CHAIRMAN (SHRI
H. M. TRIVEDI): The Minister has
already clarified the points.
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SHRI YASHPAL XKAPUR: Sir, the
hon. Member has referred to an acci-
dent.. -

ROV T B

THE VICE.CHAIRMAN (SHRI
H. M. TRIVEDI): You can bring a
separate notice. .} .

oft wEwETy A ST 99-
qTETET AEIRY, WeAT aTVET AT &
ddg 7 At W@ 7 aff s fw

9 qF g IQ gA | carfaw
w7 3gv  fag ww
wpa Ffemr 1 qrwEwt
ey o1 fres ga #7 ardqT & ag

9 % QA Pt 7 ag 9g7 wew qa
g1 F9ar 7l WgRT T AR F F©
%2 ?

PROF, MADHU DANDAVATE: I
have already given you the time-table.
I cannot say anything more than that.
You were not attentive when I gave
that information.

SHRI JANARDHANA REDDY: Sir,
I want to put a small question to the
Minister. The Users’ Committee was
abolished when there was still time
for the Committee to elapse. When
the new Government took over, what
was the point in abolishing that Com-
mittee when they still had the time?
Does the Ministry want to bring in
people who are not the real users and
as if the previous Government consti-
tuted it in an improper way? There
is another thing, Sir. On the 30th of
last month, I was travelling in a train
between Madras and Vijayawada, From
Ongore onwards, it was the cyclone.
devastated area. Unfortunately, the
other Party has useq it for political
purposes but I do not want to com-
ment on that. When the train was
moving slowly, I asked, why is it o?
They said that the communications
system had not been fully restored.
May I know from the Minister, though
this thing happened on the 18th of
the last month, why the communica-
tions system has not been fully Te-
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stored and all the tracks repaireq in
spite of all the resources at his
command? What is the Minister’s ex-
planation for that?

PROF. -MADHU DANDAVATE: I
have already stated on some other
occasion that by the 1st of January
all the communications will be com-
pletely restored. At some places there
has been a terrible devastation. As
far as Tamil Nadu is concerned, from
Madras t; Madurai we have already
restored the tracks. As far as other
areas are concerned, by 1st January,
1978, all the tracks will be completely
repaired,

As regards reconstituting the var.
ious committees, you may rest assur-
ed that in reconstituting these com.
mittees the interests of various gro-
ups, passengers, trade unions, etc. will
be fully taken care of.

| FEq A W : TG FAC FA
qF FAIIT, T AT AT P

PROF¥. MADHU DANDAVATE:
Sir, I repeated thrice that from Jan_
uary the new Committee wiil start
functioning. If the hon. Member is
not attentive, why does he put the
question?

THE VICE-CHAIRMAN (SHRI H.
M., TRIVEDI): I will now put the Re.
solution to vote. The question is:

“That this House approves the
recommendations made in paras
5, 6, 7, 11, 14, 17 and 18 contained
in the First Report of the Commit-
tee appointed to review the rate
of dividend payable by the Railway
Undertaking to General Revenues as
well as other ancillary matters in
connection with the Railway Fin.
ance and General Finance which
was presented to Parliament on the
17th! November, 1977;” and
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“That this House further directs
that the action taken by Govern-
ment on the other recommendations
made in this Report, should be
reported to the Committee”

The motion was adopted,

undertaking

THE VICE.CHAIRMAN: {SHRI H,
M. TRIVEDI): The House stands ad-
journed till 11 a.M. on Wednesday,
the 7th December, 1977.

The House then adjourned
at thirty-one minutes past five
of the clock till eleven of the
clock on Wednesday, the 7th
December, 1977,
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